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In the Conrt of Civil anF vLIEr L,

Lk

';.j.SC. (J 1,968 “‘IO. 1 of 76.

Sri Hardwari Tal

Tion of India |
'H"r()‘?ﬂh GQHPI‘F&J "’Taﬂ‘?”el" teco o o0 am 26 S0 S5 e neOp“O .‘.te

W%, Railway, “orakhpnr, . party.

Jnigement, \ . .

The applicant has filed this swit for the regovery
of B5,8000/-, an® Harve Ben7ht permission to swe in forma-
panperisy on the zllefations that he has %ot no means to
pay the‘conrt fees, The rpquzre&,oonrt fee“ is 12,1607,15 ¥,
Tn *the sechelsle al]éX‘f with the plaint the property
possesscﬁ.by~him hee been thorn,  Thems 1 to 9 cohtéinef:
the ¢lothes, qpecys, n+anr}1s, =1 ghoes an? Charpaé,
— tbtal castina R, 170/-, At ttems no,10 2 hovse owned
by him an? sitnated in Mohal?a,wgi Basti\no.576 has been

| v

Aegpribed, Tt hasfal le2ed that it was conbtreted after

. ~
tal-in® g Toan on which certain amonnﬁ is dme to U.P,
Co-overative Bank honsing braxh, He is not permitted to
«a11 it or transfer it fi*va%e.1oan'is renaiﬁ; “copy of
the jniement paper no,15-C1 has been filed by the appnl ‘eant,
toahow.thei he was @eclgzreﬂ papper in Civil Misc, Case uo,
22 of 72 Aegifed on 24,3,73 bythe then Civil Judre, Kheri,
Tn revision the orfer was »pheld, My attention was dramn

on the last para of this jniament of the learned Distzict
' =,
k
Jnige, Eher;7 @herein it is observed that the contention
Yo | , . |
of%éh{ applicant that no portion of the hnnse was let ont
v
~




&y

" | |
g (. isra) L/”Z%/ﬁl

Be

He has proved the certifisate xfx abont the balancp ¢ refd
of the applicant in his providentz fuvnod, ™e applicant

can easily take a Toan from the amornt at his credit for the
prodses of corrt fees in thiscase, The witness has also
vroved that the stICﬂeatary i1l have beeh paid to him,
The extract of this paper is no.25-01. Unfer these
cin:nmstaﬁoes I em of the opinion that the preyer of the

apnlicant, toswe ‘in froma-papperis is not Semrine, Bein<

an”

old emplly and still bein® an setive service, it is also
nnbelievable that he contains only those propertics whigh
are men*ione? in the wechédnbe } in my opinion he has
sipmresset the other properties in order tn make ont 2
case thet he has no means to pay the conrt fees, .
anmnaalnp np my ﬁlS??SSTOH T an of the 9iew that the
apnlinant haye 2ot means to nay the cort fees an® apcord inaly

he can not be declajrad pamer,

Or”er,
Tre prayer to 18 in form-panparis is hereby -7 5

refrsed,

9,10,76.

Let the apvlicant km nay proper coirt fees by

/

(K.N,Misra) Lﬂ{}

Civil Jiudee, Kheri,
" 22,9,1976. |
Juiement signed, dated ond prononged in the

Wy

open conrt tolay,

Civil Jndze, Kheri,
2249, 1976,
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Hon'ble M r.|Justice X, Nath, VC,
Hon'ble M r.| X, Obayya, AM

Hardwari,|Lal has flled an apolycatloh alongwith an

3aff10av1t. -Copies of the papers enclosed with the

sald affldavJE have not been given to the counsel for the

-/opp051te part es._ Let the papers be returned to Hardwari
‘Lall If fe desire to bring these documents on record,

he must furnish gopies thereof to Sri Anil Srivastava,
counsel for the opposite partlesﬁ In gﬁ a Flggélt
filed today it is mentioned that the rev181on which was
filed in the Hon'ble High Court was registered in the
Stamp Section of the Hon'ble ngh Court on 23-10-1984 at
serial no. 8572 under group 61 A XIX.%ﬂ@ preliminary

enqulry made from the Hon'ble ngh Court, Lucknow Bench,

-

information was SOIght in respect of Civil Revision No.
8572 and the Additicnal Registrar vide his letter dated
16th November, 98¢, informed that particulars of (

this civil revision were wrong. It appears that numbg

8572 is not of- civil revision, but is the number given-
to the civil revision in the Stamp Section of the
Hon'ble High CoWrt on 23-j¢1984. A fresh enqulry be
. made from the Hon'ble Hijch Court, Lucknow Bench to llndf-»
out whether a petltlon purporting to be a civil revisio
was submitted to&and registered in the Stamp Sectian
of the Hon'ble High Court on 23-10-1984 at serial numbe;
8572 under the group 61 A XIX, The Hon'ble Court may e
pleased also to have the revision petition traced out..
in case its registration in the otamp section is found.
recorded,ﬁn FJA* *“%#k¢“%*““¢@“&‘m°|1¢*“41.h/

The case be put up for further orders on 29-8—90.

OMQ

(tj@/) ;’ , (V.C;.) )

ES/-
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CENTRAL ADMINISTRATIVE TRIBUNAL,LUCKNOW BENCH,

Registration T.A. No. 1644 of 1987
( Ccivil Suit No. 1 of 1976 )

Plaintiff,
Hardwari Lal oo oo cae” Applicant,
Versus
Union of Indi2, through Ceneral Manager,
North Eastern Railway, CGorakhpur. .o .. Defendant,
Respondent.

~—.

Hon. Mr.Justice U.C. Srivastava,V.C.
Hon'ble Mr. K. Cbayyve, Member (A)

(By Hon. Mr., Justice U.C. Srivastava,V.

The applicant who appeared in person, filed 2
suit in the court of Civil Judée Kheri, District Kheri
which by obération of law has been transferred to this
Tribunal for adjudication. So long as the case was file
before the courtvof Civil Judge, no written statement w{

filed and before this Tribun3l als®, it appears that no

written statement was filed and the learned counsel for
the gespondent was given the copy of thds plaint on 29.11.1991.
The case wds adjourned thereafter more than once, On 15,5.1692,

affidavit
time was again prayed for filing the countei/by - the counselfér

‘égggpondent and in the circumstances, the respondent-is

directed to pag a sum of Rs. 100/- to the applicant. Sri

Anil Srivastava, Advocate who is appeafing on behalf of the
Union of India, states that he has written three letters

to the Railway Adminiétration and it appears that some )

old records is being searched out &hat is why he has not

yet been ihstructed to file the written statement and no (\
parawise comments have been received and the costs of Rs. 100/-
has also not been received and as such the case may>be
adjourned, But at‘ﬁhis stag?, we do not find any justificaticn

“for adjourning the case. We have permitted the learned

contd s e 2p/-

Ve
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counsel for the respondent to argue the case orally on
the basis of the pleadings of the applicant and the

arguments raised by him,

2, The applicant joined'the service of the Ruhelkhand
Qumaun Railway Company in the year 1937 which was taken
A over by the Government of India in the year 1942, In
A ; Septémber, 1948, the applicant was promoted as Goods Clerk
| “in the then existing grade of Rs. 60-4=-150, and in the
seniority list which was prepared and circulated by letter
dated 31st December, 1951, the applicant was at Serial
No. 29, B ut on 24.4.1956, the services of the applicant
was terminated and after @ long litigation the applicant
was reinstated in service in August, 1964 by the order
of the Allahabad High Court., After reinstatement, the
applicant was wrongly placed in the grade of Rs, 150-240
‘s @nd was allowed to draw the basic salary of Rs. 199/, .
although, he should have been placed in the grade of Rs, @@@@@ﬁ
205-280 and his basic salary was Rs. 233/-. The D.A. and
Al , other allowances also should have been paid to him after
| caﬁcmlating the same in the scale of Rrs, 205-280. But, he
- , was paid dearness allowance and other allowances on the
payment of Rs. 199'only. TThus, the applicant was less
paid Rs, 408 per month on account of wrong fixation of his
- salary after takihg into consideration the revision made
in the pay seale, therefore, he is entitled to recover
this amount from the defendant. From Ist April 1965,
the applicant was entitled to get a basic salary of Rs. 240/~
after an increment of Rs.7/- %o the salary existing on
31.3.1965 but he was permitted to draw the salary of
Rs.‘ZOS/L upto 3,9.1966. The difference of salary p2id during
this period amounts to Rs. 420/~ plus the difference of PEAPEEEm

M/’ Dearﬁess allowance and other allowances permissible to

, , Contd ...2/=-
N\
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. him calculated at the salary of Rs, 248/- On 3rd September,
1967, the applicant became entitled to get a salary of

Rs, 248/; but he was wrongly permitted to draw Rs. 212 upto
.25.10.1968. According to him, he was paid Rs, 216 less.

| On 25.10.1969, he became entitled to get Rs, 256 as salary

/ . advan after an increment of Rs,8/- But he was given a salary

of Rs. 219 and the difference of salary is paid less Rs. 444/-
to him, and thetapplicant hasrearhed one more increment

in ihevyear 1969 and he became entitled to get a salary
of Rs. 264/~ but he was wrongly permitted to draw Rs._226/L
4pto 24.10.1970, and the difference of salary less paid to
him was Re. 456/~ plﬁs othef @llowancesmﬁ aad this was the

:_ position of the year 1970,1971,1972,1973 and 1974, From

2.1.,1974, ‘the applieant became entitled to get a salary of
Rs, 515, but he was paid Rs. 240/~ upto 7.4.1964. On 8.4.1975,

Z:gzaggplicant became entitled to get Rs. 580/~ as salaryﬂﬁaﬁﬁ”u
one extra increment but he was only given Rs. 530/
According to the applicant, dus to wrbng fixation of his
salary he has received a loss of Rs, more than 8000/~ of
sadlary and also the allowances, and that is why he has

prayed that he may be granted a decree of Rs. 8000/- on
account of apyeays of salary and Rs, 8000/~ as arrears of
deérness allowance and other allowances by the respondent
in his favour. This plea haz been made by him as early as
in the year 1976. 16 years have passed but no reply has

been received‘by the applieant, In view of the assetions

made by the applicant who is present in person,.

there appears to be no good ground for not accepting the

same.,

3. Accordingly, this application is allowed and the
respondents are directed to pag a sum of Rs,8000/- towards

VV/ arrears of salary and Rs. 8000 towards dearness allowance

Contd ,,. Gp/-

o
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and other allowances as prayed by the appliéant‘within

a period of 3 months and in case, according to the
reépondent; he was not entitled to the same and is entitled
to lesser amount or no amount, the respondent shall pass

4 reasoned and speaking order to this effect during this
périod. The applicant who is coming every now and then froﬁ
Vi Lakhimpur Kheri is p3id § costs of Rs, 200/- and over and
ébove R be will get Rs, 100/- from the’reSpondent §§ thé
case %géi@@i‘édjournéd due to thevresﬁohdent on the laét date,
as such,.the‘reSpondent will'pay him a costs of Rz, 300/-
‘to:the applicant, T he application is disposed of with the

above o rvations. No order as to costs,

g [%Z/ﬁ”’;/,”‘

Vice-Chairman

Me
Dated: 14.,7.1992

(n.u.j
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"IN __THE COURT OF_ CIVIL JUDGE KHERI DISTT.KHERI.

”"V"‘ / ' . . 'qA
’ggﬁ‘. Civil Suit No. of 1976. ‘ Q;)

\M oL - 8 e
1{*' . vL\\ (= & Q@,\
’ \\\ \ b
e \ | ’

HardwarisLal, aged about § 7years son of Sri Raghubar |
- - - Dayal, zesident of House No.376 Naibasti,
' Lakhimpur-,Pargana Kheri, distt.Kheri.

-+ +. Plaintiff.
Versus
Union of India through.
General_manéger,morth:Easterﬁ Railway, GORAKHPUR.

- " | , : »«++. Defendant.

kS

- Suit_for Recovery

-

Sir,

The plaintiff named above @ost respectfully SHONET
as uzider v
1. That the plaintiff joined the service of the erst-
wh ile Ruhelkhand Qumaun Railway Company, in 1937,
and subsequently passed the examination in-Gaoi%
iz,'l duties:in ane,1938.
2. That Ruhelkhand Qumauon.Railfay Company was. taken
over by the Government of }ndia with effect from
the mld—nlgﬁt of 31st December,1942 |

3. That in September,1948, the plalntlff was promoted

ag goods clerk in the then existing grade of
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That thereafter the senlorlty list which was prepared
and clrculated by letter dated 31st. December,1951,
the position of the plaintiff was 29th in Serial.

That the service of the plaintiff was illegally
terpinated vide order dated 24.4.1956, which was
served on 8th May,1956.

Thé£ after a long litigationvfhe plaintiff was
reinstated in August,1964, by an order of the Hon 'ble
High Court of Judicature at Allahabad, with all the
benefits of promotion and increments etc., with

retrospective effect from the date of termination.

That when the plaiptiff was reinstated in August,
1964, he was wrongly placed in the grade of Bs. 150-240
and Wa& wrongly allowed to draw the basié salary of
B5.199/~ whereas the plaintiff should have been placed
in the grade of k&.205-280 and the basic salary of the
plaintiff was RBs.2330=. fhe D.A. and other allowances
also should have. been paid to the plaintlff after
calcgiéting the same in the scale of, k.205-280. But

the plaintiff was paid dearness allowance and other

allowances on the payment of Bs.199/- only.

That on account of negligence and illegally the 1
plaintiff was paid avsélary of B.199/~ per wonth
upto 31.5.1965. Thus the plaintiff was less paid

Bs.408/- on aBcount of wrong fixation of salary. The

Plaintiff is entitled to recover this amount from the

~defendant. Durihg this peri&d the plaintiff was paid

D.A. and other allowance on the salary 6f“h.199/-whereas
the plaintiff was entitled to receive DwA. and other >
allowance on the basic pay of Be233/-. The difference

is also recoverable by the plaintiff from the defendant.

That from Ist.April,1965, the plaintiff was entitled to
get a basic salary of k.240/- after an increment of
Bs.7/- to the salary existing on 31.3.1965, but the
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plaiﬁtiff was wrongly permitted to draw fhe saiary of
Bs.205/- upto. 3.9,1966. The difference of salary less
paid during this period amounts to f5.420/- plus the
differenee'of=Dearness allowance and other'alloﬁances
permissible'under rules calculated at the salary of
Rss240/ -

That on Ist. April,1966 the plaintiff was entitled to
get a saiary of k.248/- after an increment of .8/« is
“added to a salary éXisting ox 31.3.1965, but the
plaintiff was wrongly permitted to draw k.212/- upto.
3.9.1967. The difference @f‘salary less paid,684/-
plus the difference of‘deérness allowance permissible

‘under rules calculated at the salary of fs.248/-.

That on 5rd.September,196T the plaintiff was entitled
‘to:get a salary of k.248/- bat.hévwas wrongly permitted
to: draw i5.212/- upto 25.10.68. The difference of‘salary.
less paidr%.216/—. plus the difference of dearness

'allowéncé-and other ailuwances permissible under rules

. ealeulated at the salary of is.248/-.

12. That from 25.10.1968 the plaintiff was entitled to

13. That from 25.10.1969 the plaintiff was entitled to get

under rul8s calculated at the salary of %.264/-.

'get & éalary of 256/~ after an increment of k.8 ~ is
added to a salary existing on 3.9.1967, the plaintiff
was wrongly permitted to draw £5.219/- upto 24.10.1969.
The difference of salary leés paid Bs.444/- plus the
differémce of dearness allowance and other allowanqes
permiésible under Rules calculated at the saléry of

f5.256/ =

a salary of k.264/~ after an increment of k.8/- is adde
to a salary existing on 24.10.1969, the plaintiff was
wrongly Permitted to:dfaw B5.226/= upto 24.10.70s The
differeﬁée of saléry*less paid Rs.456/- pius the differen

of dearness allowance and other allowances permissible

R S NP W - 1 :
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Rl 14. That from 25.10.1970, the plaintiff was entitled to
: ':}‘ ‘get a salary of B5.272/= after an increment of Bk.8/~

is added to a salary existing on 24.30.1970,-the
Plaintiff was wrongly permitted to draw k.233/- upto
24.10.1971. The difference of salary less paid
B.468/~ plus the difference of dearness allowance
and other allowances permissible under rules calculated
at the salary of RK.272/=.
3y 15. That from 25.10.1971 the plaintiff was entitled to
get a salary of %.28}/-vafterran increment of k.8/-
is added to a salary existing on 24.10.1970, the
plaintiff was wrongly permitted to draw &m24Q/-
upto 24.10.1972. The différence of salary less paid
ks. 480/~ plus the difference of dearness allowance and
other allowances permissible under rules calculated -
at the salary of K.280/_.
16+ That from 25.10.1972 the plaintiff was entitled to
' get a salary of .280/-~ in the highest scale of ray,
but the plaintiff was wrongly permitted to draw
B5.240/~- upto 1.1.1973, the difference of salary less
paid R.120/= Plus the difference of dearness allowance

!
N\

and other allowances permissible under rules
calculated at the salary of f.280/-.

17. That from 2.1.1973, the plaintiff was entitled to get
a salary of %.500/-. in the revised scale of pay but
the plaintiff was wrongly permitted to draw Bs.240/-
upto 1.1.1974. The difference of less paid B5.3120/-
pius the difference of dearness allowance and other
allowances permissible unde rules ecalculated at the
salary of B.500/-.

18. That from 2.1.1974, the plaintiff was entitled to
get a salary of %.515/-, the plaintiff was wrongly
permitted to draw £.240/- upto 7.4.1964.The difference
of salary less paid %.830/- plus the differeﬂce of

dearness allowance and other allowances permissihle’

under rules caleculated at the salary of bs. 515/,
}"er.ﬁmf—‘ . //
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19. That from 8.4.1974 the plaintiff was entitled’ to get

( 2]
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<. a salafy of 85.530/- the plaintiff was wrongly

’} permitted to draw B.485/- upto 7.4.1975. The difference
of salary less paid %.540/- plus the difference of )
deafness allowance and other allowances permissible ;
under rules calculated at the salary of K.530/-. {

N - 20, That from 8.4.1975 onward the plaintiff was entitled |

to get a salary of B.530 plus one extra increment but
‘5 , | he was only given #5.530/-. The QB@PAGE® claim of
- arrears of salary from the period 8.4.1975 till the
finak fixation of salary are properly done by th@
- ' defeﬁdant after paying extra Court-fees.
. 21. That the plaintiff estimates that arrears of dearness
allowance and other allowances which have not been
paid to the plaintiff by the defendant during the N
wrong fixation of salary will apmount to not less than. )
Bs.8,000/~, Phe arrears of salary till 7.4.1975 amounts
to is.8186/- but the plaintiff ix ¢laims in this suit

\ only f.8,000/- on account of salary. The claim of
.4/ 186/~ on account of arrears of salary is given up
by the plaintiff.

22. That the plaintiff has been demanding his arrears of
.salary from the defendant and propefAfixation of
salary according to the rules by the defendant but the
defendant by a letter dated 2.11.1972'which was served
on the plaintiff on 5.11-197;,§hat the defendant do
not recognise the claim of t;:fplaintiff and the
plaintiff is not entitled for any higher salary.

23. That the cause of action accrued to the plaintiff on
5.11.1972 and thereafter everyday when the defendant
refuse to fix the plaintiff's salary according to
rules within the jurisdiction of this Hon'ble Court
and this Hon'ble Court hmas jurisdiction to try the suit.

24. That the plaintiff sent a notice by Registered A.D.

Post under Sec.80 C.P.C., which was served on the

defendant on Ist.Novewmber,1975. Ever after the sg;?’
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« of the notice the claim of the plaintiff is not
?? satisfied by the defendant, hence this suit.

25. That the valuation of the suit for the purposes of

Court-fees and jurisdiction is #5.16,000/- on which
~a Uourt fees of . 1607.50P. is payable but the

) | Plaintiff is not possessed of sufficient means to
nable him to pay the Gourt-fees in this suit, the
plaintiff is only possessed of the necessary wearing
apparel and the subject matter of the suit. The full
description of the property which is at present in
possession of the plaintifffis given in the schedule
- annexed with this plaint.

26. That the plaintiff prays for the following reliefs :-

(a) A decree of £5.8000/- on account of arrears of -
salary and k.8000/- as arrearas of dearness
allowance and other allowances be granted in
favour of the plaintiff against the defendant.

(b) Pendentelite and future interest at the rate of

S

12 per cent per annum on the amount of &.16000/-
be granted in favour of the plaintiff against
the defendant.

{(c) Costs of the suit be awarded to the plaintiff
against the defendant.

(alPAny other reliefs which may be deemed fit in the
circumstances of the case be awarded to the

. plaintiff against the defendant.
M&.&.

Plaintiff :-
&.Q \ .2
( Hardwari Lal )

Dated: January 1 ,1976.  throughjhis counsel

Verification.

I, Hardwari Lal, the plaintiff naped above
do. hereby verify at Lakhimpur-Xheri, that
the contents of paras 1 to 22 are true and /
correct to best of my Personal knowledge and e
the contents of paras 23 to 26 are believed
t0 be true on the information received through
his counsel. .

Verified today this ) day of January, 1976
at Lakhimppur-Kheri. AN ore Mgt S

PLAINTTIFF.
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.?ﬁ;{J',’ IN THE COURT OF CIVIL JUDGE XHERI DISTT.KHERI.
. ,

e  Civil Suit No.  of 1976.

-
A |
Hardwari. Lal ' oo . ee. Plaintiff.
e ] .
A F |
" _ | Versus
- : ' Union of India. ' «ev+- Defendant
_ - Schedule of Properties dwned and
> possessed by the plaintiff }
Sri Hardwari Lal.
1. Coats +.2. Worth Bse 40/ = N
: 2. Paints 2 - worth k. 20/-
- - : 3, Shirts 2 worth k. 10/~
4. Dhotis 2 worth k. 20/-
. 5. Paijama 2 worth &. 10/- o
J ' 6. Eye sight ' ,
_ Glasses worth k. 10/-
7. Cooking |
\Xg untencils worth B. 50/ -
8. Shoes one paid . Fs. 5/~
9. Charpai One Bs.. 5/~

19. One house situate in Mohalla Naibasti;

Lakhigpur-Kheri, House No.376, got built on taking a
loan , out of which at present B5.5,736 .66 P. are due
on 31.12.1975, due to Utter Pradesh Co=aperative
Bank housing Branch. Not permitted to be sold or
transferred till payment of loans

That the contents of this schedule are correct
and true to wy knowledge. Verified at Lakhimpur-Kheri

om 1e1. 1976
MSS_,Q

- (* Hardwari Lal )} .
Plajintiff. -
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Hon,Mr. A. B. Gorthi-A.M.
Hon Mro. S.N, Prasad-J M.
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~ ~ i
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{7
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14=7=92, Copy ofémibhienrder~ this order be ,given to the

-learned counsel For‘raspondents.
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g . Ii_ Mg COURT OF CIVIL JUDGE YHERT DISDT.KHERI. G

¥, _ , Y8
4 Civil Suit No.1 of 1976. (PAUPER SUIT ).
: (; di :;_,-_E e N 2N Cf\j ll" ,C\_ —l/(c

Hardwari Lal’ L0 . Applieénﬁ.

Versus’ »TL 4«425;f§2i)$

Union of India & others. : Defendants
Y . .
Sir,. e

In the sbove noted case~it is submitted that

. the: applicant wants to:file: the revision against

By, - . . '
"%% the order ‘rejecting the:prayer for forma pupris.. °

Théaapplieant has applied for the. certified copy 25
of Forpal  order. The copy is not supplied to thely
vapplibantfas such he could not file the: revision

and obtain the stay order.

It is; therefore, prayed that 15 days time
mey be allowed tofbringistay order from the. ~

District Judge's: Court.
Applicant' .

don

Dated/ October ,1976. (Hardwari Lal )
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A
. Toi Thedistrict Judge, ég\/

. | 1 ,c}Opying Department, ’V’) Z \
r / o \)Cl Courts [Collectorate
KRL

B ) . . L] .

)&

fgfissdc me the copy/copies .of following )

ors in' der mcntloned cases requlrcd in connection
Pap ’ . i

Wit the TS

} Paﬂ\C“ L

%]- ." liril Judge/l\knetf Kheri. | ‘ “ |
S e
a\

it SV sieasy 5 -
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(D. N. INDRA) : !
"Advocate §

Dis:t. Govt. Ceunsel Civil
(KHER]I).
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. \t ' ’ ’ ;v/q —~
. TN THE_CQURT OF CIVIL JUDSE KHERI. o | (4
L ¥ ' Civil Misc. Case'No.i of 1976. ﬁ%

‘g -7
el
<
!
]

w3

. Applicant

versus

Al Union of India. | ~ o Opp,Perty~

'M/'e\
A

)

Sir,
In the above noted case it is submpitted that the
- ‘ _
? plaintiff‘s preyer for peuperism has been rejected D0y
this Lourt end a revision thereof hes been dismissed iﬁter-
alia on the ground thet the_pleintiff can raise funds
after sellingvhis house which is mortgaged with the U.FE.
coopePative'Eank Ltd.,Lucknbw, and can tske loan from the
Provident Pund. After the dismissel of the revizion the
- applicént éﬁpr@aghed the UUP;Cooperative Bank Ttd. ,Lucknow,
for permission to transfer the house &5 the agreement of
L the loan)ﬁrovided that the applicant will have' a right
_tb transfer thé house =i only when the prior approval of
the UP Cooperative Bank,Lucknow. The UP Cooperative_ﬁank
. Tweknow, refused fo grant the loan and also refused tne

’

.permission to transfer the house in any menner.

- The applicant approached the defendant for grant

IN

of the losn for the purposes of ‘Court-fee. The defendant

also refused to grant the ldan,_though before this Hon'ble

f\\\msé;ﬂgaﬂﬁf/ ~ Court and befare the Court of the Revigion. The defendants

\LUNM , - ._
he have been pleading that the applicent cen take loan from
o (&/ |
igt& - ' the defendant frow the Provident Fund Account.
\ Hx |
4 oo g»ﬂlj’ , \JIn these circumstances the applicent is not

"\
a\ . é) ff57&A . .. ' _
"f//‘g5 §f}§. fﬁp%e {5 reise the sufficient money for the peyment of
the Court-fee and the epplicant 1is entitled to sue the

N
defendznt informa peupris. The applicent is not getting

3 !




Dated/;f D Gl

L T

&

salary from the defendants eince*January 1977. The @ﬁo

defendants heve aluo with-held the salary of the

preV1ous months,‘but the defende%t employee has given
wr@ne statement before thls Hon' ble Court that the

aopllcant‘has beeq Dald of k.3201/— whereas thls am@unt

has been 1llegelly detalned by the defendant.'

N < ,

IT Ib therefove, prayed that the appllcant may

be: allowed $o sue” 1nferma paupris,

_ Applicant
(Hardweri Lal )
‘through his counsel
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IN THE"CQURT OF CIVIL JUDGE KHERT.

A

mehMiaceifanaousMQaSﬁLNo.1 of 1976. .

T (e WL e ST e e

|

TSR

AR - -3 e U 1= b M V- A

G0 0OBOP ML PCACORPO0OGIO COOPORE00CIIOCQB0EDO

... Applicant.

2 v - Versus _
th#- Unjion of India. - .. Dpp.Party.
RN | . |
C§d§' Sir, '
@%ﬂ\“% Ih}the above noted case it is submitted that
| the plaintiff has applied for permission to sue informa
. paupris. The prayer of forma paupris was rejected by
, this unrt and a revision thereof also has been
: rejected by the First Addl. District Judge, Kheri,
}:;‘ | on 17.11.1976. The applicant hés to pay' an amount of
= Rs.1,607.50P. as Court-fees in this case.
7Lx ~ It.is, therefore, prayed that a month's time

may be allowed to pay of the Oourt-fees.

(3

Applicant.

Dated/ . ( Hardwari Tal )

November |0 »1976. through his counsel

o | Y Sri Hari Om Singh,
. T ' ' Advocate.

t ey

e




A

w In the court ofG+l Judge , Kheri.
A ‘ . , ,
e . | LrBite Yaete ) of T4
s\ 7 — o
\ ‘
S ,
\“ }‘ Doerded ow 22-9-14
: Application U/sec 152¢,p.0,
Sir -
‘ It i# most reSpectfully submitted that perhaps
'\/ becausge of in inaduertence the costs of the applieant
| could: not be t@xed in the decree .
$ ; It is very mecessaly for the applicént that the némeof
;/\ : _ ‘ uyf‘“)%&
- the eounsel of the épplicént and the fee payb¥l: to him
, 7( be taxed in the decree ..
a Wherefore it is prayed thet the necéssary corrections
o im: the decree may kindly be mede to. this offeet ,
N | |
' ' ) Stéte of U.P.
/ }\ Sri D,N.Indre Advocate
e - D.G.C. (o1vi1 )
- . Kheri
\f“\ : 3 . ¢ i
/ | DALOd 2 2o A1/
— e
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vhi ¢ ¢he dofendany ob jecisrs

oS A

Toma Paupsiis o
this dnthle crury ¢ jreged ghe IJ. irgiffs

ieation o ghe prounds -
11 1! L4

t}o

¢)thas he hat o house
bt n righy and cm

ghrugh o m.,mged S¢ill ke bn
raise ghe anoan, of coury fees on furgher charge,
[he perrissisn of ghe Ewk is quitie irnogerikl.
av aury fee ouy of his prevideny fund.

djHe con pay
3ehay any ~ad wie ohwe greands g pf rse is enrugh B
t2 disrgss plaivgiff's mpplicagi-n fe v pauperisn
4, fhirg vhe pilafnyififiled revistn befere he
Diﬂ oy lidge Lokkinar of ghe oheve onder anly
rnowhe greund ghagi-
a)HT canidy ralse ¢he anmrg on ghe seauriyy of
zhe k! he bank doas no , perrniy.

b)fni he hos opplied for the mouny of courg fee
fr-r. ghe prevideny fund buy Jhe defendant has not
b we

S

the visgrict Jidee re jeciad his

rvisicn wphslding the 53‘(19?' of ih*s
platniff then filed reviewy of ghe rvdor of

irn bepxe District Judpe which was r{loo
"‘7/!.- cax,-
ly rejecied by the _){:‘;/?..LW wdge. t {:’/

Fat
Hrw'ble crurg bec

H-n'ble court.

«7he
TeviS

categerical
ghe oxder of this H

cai € f =’:
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oury fﬁé“ f{zi* whi ch he Sgught one af jurnnent alse.

6.1% i85 again winng v $ay that sh%dési‘%ntﬁem% is

“a

wi 'f;?'*’.hc'_ﬂin{') his paJ or thr i,aﬂ;wenu of & bill of
m3mthmmaw@14¢ hﬁgmmqél.

7.7he preseny applicatim is thds not maingainable

and is 1iahle to be rejected. |
P . e

Yours faighfully,

v T o (Rap: LaJ Taﬂﬂfn)‘h@
7/:)/1:,7’7. mnn ;g fg'rr Unwgn nf Il'ld" ae
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IN THE COURT OF CIVIL JUDGE KHERI DISTRICT KHERI.

Civil Misc.Uase No.1 of 76. }
" Fowd ow 33T

4
-)j . (\z\wmv\_w,

e Hardwari Lel = _ .. Plaintiff. |
. . \ . B ’,
- versus
-/ e s o : |
e Union of India . vefendant.
~~
Sir,

In the above noted case the applicent most

— -respectfully begs to submit as under :- -

- :‘ 1. That theapplicant filed this suit 1nforma pauprisim.
2, That the applicant's prayer to &ue in forme paupris
was rejected by this-Hon'ble-Court, and Revisiom
N\ L. thereof has also been rejected inter alia on the
ground that the defendants héve t@-péy certain amount
- ‘ to~fherplaintiff, which is sufficient for paying the
o | Court-fees and the aefendants are ready to pay that
am@uﬁt‘t@ the applicant.
| 5. That after the decision in the Civil Kevision the
“L;;7 — applicant appnoached to the defendants for payment of
N tﬁe“money and for advancing a loan from the Provident
fund.which has not been'pa;d to the applicent inspite
of repeated reminders nor-any rep&y was given to the

ap@licant by-the defendants.

That theapplicant waS‘alsoﬁnnt &éclared pauper hecause
1t was found and held that the applicant is im
possession of ahouse situate-in moh.Naibasti,Lekhimpur
and.which di8:mortgaged with the: Cooperative  Bank,

Lucknow andvmoney'cén be raised from that house.

a

5. That after the decision of Civil Revision the




T .
ﬁ/xvjf _'a‘:: .

applicant approached to the Cooperative Bank for

) i
A o ,
~d perpission to transfer or allinate the: house which
| has.heen refused by the Cooperative: Bank.
. Zrayer.
\ It is, therefore, prayed that one” month's may
. bergranted. to the applicant to pay the?Cburt—feeS*orfim
3ﬂ4‘. , . the*alternatiWejthe-apﬁlicant(may-be?declared pauper,
7 - . - 4pplicant
_%/ .
.. Dated/- 3\),)77
l\}
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>
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IN THE COURT OF CIVIL JUDGE KHERI.

Hardwari Lal Appliceant.
versus
Union of India. ... Opp.Party.

T\ Qo o W\
Sir,, : -

In the above notéd caseit is submitted that the
applicant Was not declared pauper and against the order of
this Court the epplicant had gone in reV131on which was
dismissed by the Ist.Addl.District Judge,Kheri. The
applicant against’ the order of dismissal of revision, méved
an~appiication for review before the Ist.addl.uvistrict Judge
Kheri, on 23.2.1977. THe review petition has also been
dismissed on 24.2.1977. The- petitioner has been held to be
competent to pay Uourt—fees ontwo scores, Firstly, on the
seore that the petitioner can raise funds after transfering
his<house in whatsoever manner the petitioner likes, and
that the petitioner can-psy the Court-fee after taking loan
of the Provident Fund. As earlier submitted the house cannot
be tremsferred with&utvpermission from the pri;;"mortgégee
i.e,, tﬁe‘Coopera¢TVe Bank,Lucknow. The Provident Fund is in
the hands of the defendahts who have not granted the loan to
the petitionerto psy the Court-fee, thzough the petitiomer
has movedseveral applications for the grant of the lo2n to
fhe‘defendant. In thesé circumstances there is no alternative
before the petitioner exeept +to move the revision petition
before the Hon'ble High Uourt.The petitioner has applied for
the- necessary ,copies..The copies ere expected to be |

deldivered to the plaintiff in & day or two.



It is, thHerefore, prayed that the getitihnér=may
be allowed one-month's time to bring the stay order from-
o ‘ o -
the: H on'ble High Court.:

o~ ‘ . | - _ Applicant

Dated/- 36 {wa& . (Hardwari Tel )
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IN THE CQURT OF CIVIL JUDGE KHERT.

3 ' . _
CiviX Misé.Case'Nd.\> 'Of'197 63.

o

d 2o
‘LMZ{ b

Herdwari Lal¥ | . .. Plaintiff.
versus

Union of Tndia. . ... Defendants.

Sir,

A ) ,
yo» .
s

In the above noted case it is submitted thet this

Hon' ble Court. was pleased.to reject the application of

the applicant for ﬁermiséion to sue in forma paupris. The'

ap@licant is advised to fiiez a revision ageinst that order.

dated 7.6.1977. The applicant has aISO‘apﬁlied to this
*Hon'ble Court that the formal order of the order dated
7.5.1977 pay kindly be prepared. But so far the formal
order has not been prepered and as such the copy of the
formal order @@@0@@Q‘@@@@@@@@@@@@@@Q@ﬂ@@@@@@@@ﬁo@@@@@
could not be prepared and delivered to the applicant, due
to which the applicant.could not file_the revision.
The applicant has been allowed time to pey the
Court-fee tomorrow only.
It is, therefore, prayed that applicant may be
'permitted to file a revision and bring the stay order
from‘the Court of’Hdn' ble District Judge,Kheri, and fbr
thié pur§6se,15 days time;may kindly be allowed or in the

alternate 15 days time may be allowed to pay the Uourt-fee.

Throuvh counsel

Dated/— g/'77
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In the Crurt of I Addl.Distriect & Ses

Present: Sri J.P.S5inha,

- =
’ | ' Civil Revision do.1% of 1977. S o
Now 2 | — /257%?
' v Hardwari Lal .o Revisionist /¢
>oom
‘ Vs,
S Union of India .o Opp.Party
“’ﬁﬁ Judgment.

This is a revision against the order dated 7. 5 1977
nasged by Civil dJudge, Kherx, whereby he rejected the
npli CaLlOﬂ of the revisionist for permission to sue in

forma pauperis. T

S This revision was instituted on 18.7.1977. Under
the C.P.C. as it stood on the date of the Tiling of the
revision only the High Court hss juviqdiction to hear it,

Therefore, this revision is incompetent qnd dcqerves to

“
v

be rejected.

Order. B

The revision is hereby dismissed with costs to

the opposite party. “ﬁ\\;

v
v
——

S ( m'.mumm)
Dated @ I Addl.District & Sess.Jdudge,
o Kheri,
seplac G77.
ept.2, 1977 2.9.147)

Judgment signed, dated and pronounced in open
Court today.

( J.P. 8inha )
I Addl.District & Sess,Judge,
QTS Y ¢ AT & Kheri.

\B\% 2. 9. 1977
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,gf In the Courtof the CemtralYﬁdministrativ5f§ribunal, Iucknow
s - AP e Uy , )
— R | ~ T.A. No., 1644 of 1987 \I’Q’ (zj /ﬁ?”
~jf R _Fixed 24‘70910
V4 o | .
kﬂ €¢4;j1 Hardwari Lal =—===—es—-—e- VL gl S === s e o e o Union of India
(E3~—;>\¢L _ arising out of Original Civil Suit g
No. 1 of 1976 instituted on 1.1.76 -

—n fr S g S0 o S e e TR e S W M s T e (S e e s 8 S e e - — v i~

\f<&5\6z(§LN : | in the Court of Civil Judge, Rneri.

Objection on behalf of Hardwari Lal
plaintiff/Petitioner against reopen ing
on 4.4.91 of the Chapter already
decided on 4. 5. 90.

*Fkhkkk

'y,

Humble Submissione

la -Thatvﬁon'ble K.Nath, Vice Chairman and Hon‘ble K;Obayya /
4 A.M., had been pleasad enough toO pass orders oOn 4.5.90‘ !
vTywo weeks time for filing Postal Ordere. Last opportunity |
is given to the OppOsit@~party to file Countér within four

weeks to the applicant may file re=joinder within two weeks

——d,

for hearing on 28.6.90."

2e That in compliance to the orders m-ntioned in para 1
above gy humble self Hardwari ILal deposited a postal order
No._DD. 657853 amounting RS o 50/- on 11~ 5= 1990 aspre=-requisi

T s 3
A Court Fed.

3. That after expiry of the stipulated period my humble

' self Hardwari Lal presentzdn this Hon'ble Tribunal on 26.7.90

an application with affidavit along with 23 documents in

support as evidences. *

4. That in compliance to the orders passed on 26.7. 90,

)

again submitted on 7.8.90 extra copies Of 23 documents with

justification of their filing togethér with coples of app lica:

. inse o : » . i
tion and affidavit for ths oppOsite-parties also prior to thg

1
next date fixed as 22.8.90. j

5. That disposal of that portion of the order dated 4.5.90

é

mentionad in pafa no. 1 above, which required oppOsite-party
to file counter, buf not done, was to be done on 4. 4. 91,

hich could not be dong due to adjournments after 29.8.90



r
g
2=

- 6. That with an intention to ~scape from the adverse
orders, because of non-compliance of ths orders dated
4. 5. N as a last chance given tb the OppOsite-party,
Sri Anll Srivastava the learned counsel for Oppeslteeparty
Q ~without divulging the order Iassed eacllalz befors a new
and fresh ganch consisting of Hon'ble A.B. Gorthl (A.M.)
and Hon'ble S«N. Prasad ( J.M.) opened again the chapter
that the pre-requisite, for the pnrpose of proceeding,
'W“E/J\ without payment of Court-fee, proceedings not continued
after the judgment of Shri J.P. Sinha, 2ddl. District Judce

e 7=  That the certified copy of the decree dated €.12.82
granted by the Hon 'bls Hih Court available on record,
indicates on the top, "Instituited on 26th day of Septem—
ber 1977 from thé& orders of Sri J.P.Sinha Ist Addl.
District & Sessions Judge, Kheri dated 2.9.77 in Civil -

Revision No. 14 of 1977 in Hardwari Lal vs. Union of India

00es noOt require any further proof about the continuance

,g;

Of the proceedings after 2.9.77 till 8. 12. 1982 for
. . S59%
A seeking permission to tow as an indigent person in

b
accordance to para No. 35 of the plaint dated 1.1.76.

e

8+ That the copies of the judgment and decree dated L.
24+9.84 passed by Sri B.K. Mighra District Judge, Kheri
relevant to suit dated 1.1.76; as mentioned in these
documents, dOes not require any further proof, that the
proceedings fér steking permission to sue as &n indigent

person continued even after 8. 12, 82 till 24. 9. 84.

S. That endorsemsnt in handwriting of an official of the
Stamp Section of the Hon'ble High Court; Lucknow Bench,

on the Civil Revision moved by Hardwari Lal on 23.10.84
against orders dated 24.9.84, as “Grogp 61 A IXX 8572 two
stamps worth Rse 10/~ dated 23.10.84 on the extra stamps

provided cn the judgment and decree dated 24. 9. 1984




-

e N

of Disgrict Court Kheri as Court-Fee Rse 1450 Po , and Rs. 2/ =

as dated 23.10.84 in one and the same in writing, again@®

on the stamps provided on the affidavit also as 23.10.84,

verification as 31/968 dated 23. 10. 84 by the Oath Commission

gh @ourt are quite sufficient to establlshJ

\

‘er of the Lucknow Hi

beyond Joubt that the proceedings for seekKing permlsslon to

sue as an 1ndlgent person continued even after 23. 10.84 also

ox

which ended € orders of this Hon'ble Tribunal as mentioned

in Paras 1 & 2 above. .

of the Central Administrative

10, . That after formatiocn |
Tribunal, persuation Dby parsonal contact, with the Civil Judgm
~Kheri, With 8hri A.K. Dutta Deputy Roglstrarnf this

Hon 'ble Tribunal at Allahabad, and with the Hon 'ble High

Court of Lucknow Bench also continued till orders dated ;
/

22. 5.87 passed by this Hon'ble High Court, Lucknow Bench td
transfar the case, which reached in CeA.T. OfflCe at Allah
on 18.8.87, even after that persuation continued till tran
of the case to this Lucknow Circuit under orders. CereDe,/
2lld./JUD/35708 dated i7. 2. 1989 and thereafter also in t
Hon 'ble Tribunal till oré;;s paésed on 4.5.90 as mentioned
in para 1 above.
11, That it is not at all disputed that only those proce4
ings of the plaint which were Dre—requlalLe due to nan—paf
of Court -fee in accordance of Para 25 of the plaint 1n1;{
and no othar else till orders dated 4. 5. 90 of the Tribu
That the multiplicity of long long litigation during tﬁe
period ranging from 1- 1~ 76 to 4.5.90 on the point of se
permission to sue as an in-digent person caised due to
absolutely false without any iépa of truth evidence led

. . e Court of Civil WKudge, Khér%éln favour
Hardwari Ld on 28.6.90 by this Hon'ble‘fibu£é1o in casd

No. T VE 7 08 . .
J A 6 of 1289 "I .L.) no# in execution, in the cou

Munsif, Kheri fixed for 5.%.91.

12. That the orders dated 4. 5. 90 were péqsad in g

ion to the orders dated 6. 7. 89 passed by a Bench o

.
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*9oussead Aw ur poubdts

USPT PUR MOUY T

Aus

S'ey oym e TIempiey AIT

of ‘Hon 'ble K.Nath V.C., and Hon'ble K.T. Raman A,
clothed with ample powers vested in them which they exerciseq
in accordance to the provisions of Sections 149, 150 and @G2@

151 C.P.C.
S

13+ That patient hearingﬁﬁp the entire plesadings of Shri :
Anil Srivastava on the affidavit dated 28.8.89 and 13.9.89
on behalf of Hardwarl Lal, and on the evidencies acd;mpanla@
with the affldav1t,[whlch also no counter affidavit £iled

by the opposite~partye. The three authorities of tﬁiq
Hon‘ble Tribunal held and pass@d orders as mentlonpé in

para No. 1 above.

14. That the initiative of Sri Anil Srivastava on 4.4.91 i
for the purpose of misleading, amounts to rasjudicata u/s

11 C.P+C., satnds infructuous on grounds mentioned above. //

15+ That the oniy ground that the papers which have lost {

|
their utility after ordsrs dated 4.5.90 complied on 11.5.9

could not be traced by those over whom Hardwari Lal had no

control is of no avail, and cannot be accedeade.

16. That document Ga 1/7 is a letter of the OppOsite-paAr
dated 2. 1le 72 served on 5.11.72 indicating caus€ of actin
Ga 1/6 acknowledging receipt of the notice dated 29.10.75
as on 1l.11.75 by the opposite=-party, the plaint dated

le 1. 76 are all available on the record of the Court-=file,

are quite sufficient, to proceed further to avoid further
A
delay, being created by the opposite= party Wlh dilatory

tactics deserves to be tak en in to con51derat¢on.

Prazera

Wherefore, under the circumstances mentioned above
expeditious disposal in manner as may be deemed proper be
done keeping in miné thedilatory tactics éf the oppOsite=
party not toO be acceded further more in the interest of

justice to thp long sufferer Hardwari Lal since 4+ 1. 1976.

54\CNr€h&Suﬂlw“ =
(HARDWARI Lal)

Lucknow Pla ntiff/Petitionsr in person

Dated 24. 70 91r

COntont S e
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Para 3 from the date of institution in the Court of.Livil Judge

antd" Rheri on Jaﬁuary 1, 1976 for whch requisite CﬁaEt-fge
of fs. 50/~ already deposited on i;« 5~ 1990 under po;tai
order No. DD 657853 as per order dated 4. 5. 1990 of
this Hon'blg Court, the objectioh raised by the learned
counsel for the Union of India is nothing but adopting
dldatory tactics for filing the counter as ordsred on
4= 5= 90 which time and even mre time allowed for the

rejoinder also has already expired.

4., That the deponent confirms, affirs and reaffirms on
oath that afger passiﬁg‘the High Schoél Examination
in 1936 the deponent entered the railwgy service in
1937, qualifié& in Goods duty examination on 19. 6.38
mich earlier and prior to the disputed gentlemen
| Sri S.B.Verma who failed to gualify the Goods Examina-
| s | ‘ _
on on 1= 9= 42, hence 8ri S.B.Verma ( disputed) was
placed at serial No. 34 nuch?beiow to the depbnent
at serial No. 29, on the authority as recorded against
the Geponent's name at serial Nos 29 ™ Seniority
~ decided wide T.M's No. 8 E/37 dated 4~ 9- 1948, and
against serial Nos. 33 and 34 ( disputed) Sri S.B.Verma
and Sri Ram@shwar-nas!as "Seniority decided T.M's
No. 18 £/581 (3) dated 9. 3. 49" and against Serial
Nos. 24. 25,_26. 27 as "Seniority based on passing
Goods Clerk Examination vide T.M's No. E/i?]/A-lZl
dated 31. 7. 46, sirce these four men quslified Goods
earlier to the_d@pongnt at Saerial No. .29, as is evident\
from the notification notified by the D.7.35.Izatnagar
under his office order.No. DITS/OTR/ 12N NO. é /78/Izatnagar

/P/Gooda!ls dated 31. 12. 51 datermined on basis of
the principles enunciated in the General Manager's
Circular No. C 34 dated 1. 9. 1945.a$d the Railway
Board's letter No. P T N / 48/ 192 dated 8th day of

bugust 1948, copies reproduced as Annexures 4th & 5th

N\ erborere T
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e respectively 96 the personnel Brandh Gazette No. 1
of 1951". Orlginal c0py of this notification dated
31.12.51 is being filed accompanythg this affidavit
duly entered at Serial 2 of the list of document
as an evidence in support in the deponent 's averments
recorded in paras 1., 2 and 4 of the notice dated
29.10.75 and in paras 1 and 4 of the plaint already
inexistence on the record of the court- file before

this Hon’ble Court e

}‘\ch 5. That the seniority list published on 31.12.51 also
\ indicates that at that time Goods Clerk Grade I
; category in the scaléﬁloo- 185, and the another category
f of Goods Clerk Grade 2nd in Grade Rs. 60~ 150 were
j enforced and were in existence aﬁ—ﬁfwéw
S \

6+ That to ﬁnélement the orders of the highest competent
authofity'of tﬁe rallway dated 4.9.49, the deponent |
‘was given prpmotion as Goods Clerk:Grade 2nd under the
authority E 2741 dated 24.9.48 issued by the D.T.S.
Izatnagar which documentl}h Qriginal_is being filed
Ahereeiyh duly enteredlin:the lisﬁ of docﬁment under

serial 3, the deponent continued as such without any

break at any time till the deponent's services were
ﬁerminated under the authority E{s8)19-90 pPart III
Groakhpur dsted 24.4.56 by the General Manager (P)
photo stat cppy of the original is being filed herewith
duly entered at serial No.4 of the list of documents
in support as evideﬂce to the deponent’'s averments '
reccied in paras 5 and 6 of the notice dated 29.10.75

in paras 3 and 5 of the plaint.

7¢ That thévdeponent is also filing the original record
copy of the notice which was with the deponent. duly
entered at serial no. 5 in the list of documents which
was signed by the deponent as well as by the deponent'

counsel Sri Hari Om Singh on 29. 10, 1975, the anothe
3——\——@«—7;9\—55\3"’ AR = SN
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4 .
v 53326.7' Ccopy Of the same got despatched to the Oppositefparty
| under A.D. Postal Registration receipt no. 161 dated
30.10,75 frém G«P.0+« Lucknow which notice had been
f acknowledged and received by the 0ppbsite-party on
1= 11~ 75, the post acknowledgement slip already is
in existence on the record of the court-file‘as

Ga-l/S .

8. That the deponent is also enclosing the D.T.S. Izatnagar
office order No. E.M./139 A/GC/64 dated 28.7. 64
implemented on 10.8.64 duly entered under serial 6
in the list of documents which indicates against the
deponent ‘s name at serial 4, "Sri Hardwari Lal G. Co
( 60= 150 ) (P8) BHI whose services were terminated

with effect from 8.5.56 ig posted as Head@ods Clerk

( 100- 185 (PS at B.S<U.R. vide 8ri Rameshwar Das

transferred, on acquittal from High Court, allshabad".

ﬂ
|

9. That this amounts as crystal clear that the deponent
was given posting at Bisalpur on 10.8. 64 on further
promotion from Goods Clerk Grade 2nd RBs+60- 150 to the
category of Goods Clerk Grade I in Scale 100 - 185,

by virtue of hisseniority as per notification dated

31-12-51 as already mentioned in the above foregoing

Parasss

10« That in support as evidence:\the contents of paras 7
of the notice, and Para 6 of the plaint the deponent
is also filing in original the D ¢ S Izatnagar Office

; order No. E/GC/H~64 dated 11-12.64 duly entered at

| serié&‘of the list of documents which indicates that

the period of the depohent's absence during the entire

period ranging from 8= 5« 56 to 10- 8- 64, the gdate

MG GemPTiel oK

Ofﬁ\ S U R has been ordered to be treated as on duty

by the Hon'ble High Court, Allshabad with all benefits
\.LL Vs \= Ny

m entire, alsO COnfirming ‘qje Orderi\dated 280 Te 64

at serial 6 mentioned in para 8 above. It also ingicates

that the 8rade 100- 185 on promotion was given to the

2&3v<’~rﬂ*°°"*‘-éj)“ &
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fara &9> daponent - £rom 1«4”566M11dh was the grade 7 ¢6a@
Q@ntinuad e ' ' o
e Goodg Clerk categoYy "#. according to seniroity list

dated 31.12.51, available at serial No,2, and was
detemined as such by the highest competent autbority
of rallway. '
11. That the deporent confirms, affirms and reaffirﬁs AS
correct that on the dates 10.8,04 while resuming at
Bisalpur after gap of 8 years Goods Clerk's gfaﬂg
Rere revised as 110~ 200 for Goodz Clerk, 150—:240
for Sonior Gocdsz Clark, 205« 280 for Hezd Gooﬁs Cl=xk,
) and 250~ 380 for Chief Goods clerk, further revised
o fter 1972 as Graéps 260~ 430, 330~ 560, 425—u640 and
455~ 700 respectivaely. BEvidences in suppor£ shall follow
in forth coning parase
12. That this document available at serial 7 dated
A | 11-12-64 &dlso indicates that the deponent was given

fixation in the Grade 150~ 240 only from 1-4-56.

! 13. That the d@pongnt further confirms as CDrrmct that -
the Grade 150~ 240 was the Gradn for. Sonlor Goods
Clerk, and 205~ 280 for the Head umoms Clark as

7 ' L '
. montloneﬂ in para 11 abovea 4 5
Thst by v1rtue of the’ depahen Ya .Phlorliy 1 ready

Getermined and ﬂonf‘rﬂﬂm at qatlal 29 OV on unﬁ ah 73’

to serial 33 an@ 34 gri Ram@shwar Das anQ»SriS,B.Vexma

the éeponent became.ehfitled‘to be cunsﬂﬂere@‘far‘

promotion. to Grade 205- 280 at least from tne ddtw'_

the Juniors superceded, if not earlier.

15+ That the deponent is filing at sl.8 a Eoﬁbipéaﬁin;er—r
district Seniority-List of Goods Clefk Grade 265-280
dated 29.1.69, based on. information collected from
Gonda, Izatnagar, Lﬁcknow and Fatehgarh disﬁiicts)
publishéd at Hradquarter Gorakhpur, in which Sri Laxmi
Narain of Gonda District at serial No. 5 junior to
sri S.B.Verma at Sl. No. 4 was given fixation in Gade

205- 280 frOm9.12 0600

§§J<fﬁazﬁ7vﬁkaeﬂm«m ZA
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Para 15 as such the deponent's position ought to have been shown g
§“ggntinu@5.
s over and abova both to Sri Lakshmi Narain, at Sl. 5 of
2 é z;atehgarh
g ‘ 6@ dist rict

Gonda distrlct, and Sri S.B.Verma of
at Sl. 4, by virtue of the deponent's seniority decided on
4.9.48 by the highest competent authority Traffic Menager,
0.T. Railwgy Gorakhpur implemented on 24.9.48 by D.T.Se
'O.TQR. Izatnagar, and confirmed on 31.12.51 on the authority
of the General Manager's guidelines as Hmntipped in paras
4, 5 and 6 above., over and above Sri S.B.Verma,and as such
the deponent ought to have been given the Grade 205~ 280
] from 9.12.60, if not earlier. |
16 . That the deponent is also filing another seniorify lisgt
- of Lucknéw'ﬁivision.déted 7.10.69 at Sl. 9, in which the
- position of the deponesnt ought to have been on the top

as already mentioned in earlier paragraphs 4, 5, & 6 abOVe.

17. That for the remarks endorsed against the deponent's name
in both the serionity lists "1. Reverted working in lower
Graée 110~ 200, 2. Reverted as G.C. 110~ 200 for 2 years,

| 3. Date of promotion to grade 205- 280 as 8.11.67," are
fabricated and falsea s is evident from the D.C.S.lucknow
office order dated 19.1.68 filed at serial 10,G.C.S.lucknow
office order dated 8.4.74 filed at serial no. 11,and

thereafter again the DeCeSe Iucknw revised bhe office

order dated Nil issued after awarding incretent after

1. 4. 75 filed atvseriél no. 12, establishes beyond doubts
that the fictitious remarks endorsed by the prejudiced
COnceﬁned in the spirit of victimfisation with the ulterior
motive tokeep continuing in abeyance the fixation of

deponent in Grade 205~ 280 were given.

18.That the deponent is filing a telegram dated 28.3.74 with
receipt no. 28535 along with the copy addressed to Chief
Commercial Superintendent and General Manager, N.E.Rallway
Gorakhpur consequent to which promotion to the deponent in

Gradte 455= 700 accorded on 8,4.74, evidence availakble at

s1.N0.11 already mentioned in para 17 above.

b*"‘/‘——rm e
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}/\ | 19, That the deponent is filing at Sl. 145 14 & 16 the
- copies of the Annexure filed in wWrit Petition No. 1386
of 1970, the order of the Hon'ble High Court dated 11.171
. » and the 6rder~thhe D.C.5. Gated 23+6.71 establishing
| céntinuous harassment to\thm deponent by‘the'pfejudiced

‘authorities.

20, That the deponent kept on pursuing Q&h.due diligence

( j 'withuut any bxeak with the railway authorities for fix-

ing of his seniority in Grade 205~ 280 due from 9.12.60,
ll; kept pending since advice dated 11-12-64, ana vhen
j persuation failed moved aWrit Petition No. 5708 of 1972
to which a reply dated 2. 11.72 was served on the deponent
on 5. 11,72 without assignino 5869 any reason as untenable,
vhich document already exists on recoro as doeument Ga~1/7

~ ; in the Court file available before this Hon 'ble Court.

' 21. That during this pericd the-deponent submitt@dvnumber of
o | reprasentations and reminders to the Railway authorities

out of which he is fillng one dated 2.1. 67 gt Serial 17,
| ; and the other at serial no. 18 dated 24.6 «67 containing

acknowledgment acknowledging r@Cnipt on the same dates.

That the dwponent after withdrawl of the compulsory

retirement order vide orﬂerbdated'23.6.71 at serial 16

i again started pursuing his fixation and seniority in
Grade 205- 280, one of the representation dated 18.3.75
| mentimﬁing»the grounds and another telegfam dated

16+ 2, 1976 filed at serial Nos. 19 and 20, confirmation
copy of which both sentto the railway authorities by
A.D:Registered post also, the postal receipt is also

enclosed with the representation.

23. That the deponent is filing &t Serial No. 21 6ne more
| seniority list of Lucknow Division of Senior Goeds Clerk
150« 240 a=z on 12=199, in %hich tha name of the deponent
was not mentioned notwithstanding th@déponent joined the

Lucknow Division on 20.1.68, evidence avallable at serial

B'SK‘C‘/\:-—BUM«—- zA
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No. 10.

That in this seniority list Sri 0.P. Sinha shown at the
top at No. 1 was shown as officiating in Grade 20 2§EJ”
and 250- 380 revised 425~ 640 and 455- 700 , bot#izéiéh
were given/the benefit of fikation at one and the same
time in both Grades from 1.12.64, notwith=standing the
appoihtment of Sri O.P. Sinhé on 27.8.41, much later
to the date of qualifying the SpecilalGoods Examination,
a pfe-requisite condition for the legibility'of the
Goods post by‘the deponenit on 19. G. 38; the date of
promotion in Grade 150-240 revised, old 100= 185 as

from 1= 4= 56 Being comnon o the deponentad well as

' Sri O.P.Sinha, establishes beyond coubt's that the

deponent holding grade 150~ 240 was-subject&& to discri-
mination in awarding grade. 205- 280 and. 250~-- 380, revised
425 ~ 640 , 455« 700 which- was awarded to others of his
same category junior to the deponent by virtue of the
deponent 's seniority already fixed in the year 1948
possessing special gualification of Goods duties since-
19~ 6« 1938,

That the Railway authorities on attaining the age of
58 years retired the deponent on 30,9.‘1977 without
awarding him and depriving him the benefit alrmady
awarded on S. 4. 74 in Grade250- 380 revisé?5~ 5w 700

which ought to have been fixed from § 44 < J4 after fixing

the deponent in Grade 205- 280 revi 4Q§n—é%9 due to
W2, 'f/(:\u)
deponent from 9. 12.60 or from 1= 12~ 64 both givento
Sri O.P. Sinha at one time as mentioned in para 24
above, and thus further fabricated the retirement of
the deponent in Grade 205- 280 revised 425- 640 as from

8. 44”74, the date on which he joined on prémotin in

 Grade 455~ 700 depriving the deponent with the entire

benefit of 455 = 700, and loss of his penfilon also for
for the tenure period vhile officiating at Lucknow city

in grade. 455- 700 for more than 18 months.

R
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L | 26. Thatthe deponent was entitled to one increment after
the same reached to highest in terms of Rallway Board's
Circular (P + A) 1-70/PP/6 dated 18. 3. 70, 12.6.70
énd,26.8.70, in the circumstalices that the deponent
is drawing the maximum of his grade for more than two
years, and that the deponent never refused promotion
or avoided sppearance in the Selection Board when called
for, which has also not been awarded to the depomant and

is still due.

fﬁak: 27 That the deponent is filing at serial no. 22 the veri-
| fication of the Stattio n Master Lucknow city dated
24+ 2. 75 by Sri Siya Ram Jauhari verifying that tha
deponent along with his four subordinates while working
in Grade 455~ 700 during the strike period commen€ing
— ‘ from 2.5.74 to 28.5.74 remained all throughout on duty
in crises for which the deponentalong with his subordinat

MY Y -5 was awarded one Special increment, evidence available |

i;éfﬁi at serial 12. ' [

28.Thzt the deponent-is filing D«.C+S« Lucknow office order
No. E/BPP/ GC / 74 dated 22.7.74 at serial 23 which
indicateeg the policy of the railway administration for
stepping the senior both with increment with amount and\
date as equal to ke junior if the junio® are getting
higher ggade and pay from earlier date according to which
deponent's pay and guade ought to have been stepped egual
both by daﬁe and amount, the date from vhich the junior

Sri S.B.¥erma and Sri O.P.Sinha had been awarded as

already menticned asbove in foregoing paras if not earlie.
P SR
Hardwari Lal in person

2y \,l \Cl o DEPONENT
I, the above named depoOnent, do hereby verify that

*souesaad Aw ur peubts sSey oym

Te7 TIBMDIRH AFTIUSPT DPUBR MOUY 'T

the contents of paras 1 to 28 with énclosuraes duly entered
under Sl. 1 to 23 in the list of documents filing with the

accompanying affidavit are true to my personal knowledge,

no part of it is false, and nothihg material has been
N | Hardwarl Lal =

1 « S0 help me God. 2
Y concea ed. 50 help me 3{3&1&1¢
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In the Courtof thc Cnn ral \dmlnl trat1Vp Trlbunql, Tacknow

e ﬂcn |

~ TJBo No. 1644 of 1987 (J? gl

. Fixed 2427.91. !

o | , ;‘
Hardwari Lal ——--?~% ~~~~~ Versusﬁ*-*—-——--#———Unlgn of India

3
i - , g
: % . ,:

e .
S Arlelng out of OrlclnallﬁlVll Suit -
o No. 1 of 1976 instituted on 1. 1.76

—
. *L/\, ‘
AN @/@ . . in_the. COUEE..?.?..Q%Y.H.-.E“@‘_SQL_.l.\?l'il.f_%:.

St | |

\§:> < ' Objection ‘on behalf Of HardWar1 Lal H
Plalntlfﬁ/Pptlttoner against reOanlng;
on 4.4,91 ‘'of the Chapter already }

decided on 4. 5. 90. o

&
s

l KE K kkkk
] N . "'L .
Lo

b . : 3 ;
Humble submission. ¥ S AT SRR ¥

1. That Hon'ble K.Nath VlCn Chalrman and Hon;bleiK;Obayya

AM., had been plpaScd nnouch to pass ordars on 4 5.90

' 3

"Pwo weeks time for filing POStal Ordere Last Opportunlty '
‘ { .
C - is given to the Oppo 1ta-r>arty to flla counter wlth:.n four

weeks to the appllcant may flla ra301ndpr within| two wepks
o i /1

8
i

2.  That in CompllanCn to thn ordars m- ntlonpd in para 1

for hr—’-aring on 28.6i0900'" ’

|

i
H .u
EN 'I

(RN

above Ry humble,self Hardwari Lal dopOSlted a postal order
; 1‘

No. DD 657853 amounft:in- Rs e 50/— on 11~ 5-—‘ 1990 aspre-rpculsﬂ:e
\/\‘ ODurt Feé o :.. . "IV‘ / e ..._,/ i . : . ‘ i ! - . t

i
i

] 3.  That after explry of the stlpulated‘ periocfi my humble

~

it
i

self Hardwarl Lal presontdﬂn t\is Hon‘blp Pribunal on 26.7.90°

an aDpllcatlon w1th affldaVlt alono w1th 23 docUments in o

{ ' ;
support‘as evidences ° ;5 oo

4. That in compliénce to.thé Ordprs passad on 56.7. 90, .
again Submlttnd on 7.8490 axtra copies of 23 documents with %
justification of thplr filing tOOother with cogles of applica-

tion and affidav1t}for_thm Opposlte—partles also prior to the.

next date fixnd és;22.8.90.

5. That dlsposal of that port*on of the order dated 4.5.90
mentioned in para noe. 1 abOVn, which recuired opnoQ}tp—party
to file counter, butg not dona, was to be done on 4., 4. 91,

which could not bp dona dUn to adjournmpnts after 29.8.90

SN
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| 6. That with an 1ntantlon to oqcapn From thea adverse |
p\ orders, bocausp of nOn-CDmpllancn of thn Orders dated

4. 5¢ AN as a last chanCn given to the OppOSlto~pa1ty,

Sr1 Anil Srlvastava tha laarnnd counsol for OppOslt9~party
A\k~w1thout divulging the order IBSSed parllngiboforc a new
and frpsh'Bénch con31st1ng of Hon'ble A.B, Gorthl (A.M.)
and Hon''ble S.N. Prasad (TM. ) opened again tue chapter
that the prp-requlsltp, for thp borpose of proceedlng,/
w1thout payment of Court-fpa, procemdlngs not contlnuld
‘after the Judcmnnt of Shri J.P. Sinha, Addl.‘Dlstrlct Judge

t,
f.
T

G =~ Ist Kheri dated 2.9.77.

. {
4 7~ That the Certlflﬁd copy of the dpcrap dated 8 12.82

1
Y

granted by the Hoh'bl« Hih Court avallablo on rncord,
indicates on the tOp, Ihatltultod on’ 26th daytof Septem~
ber 1977 from tha Ordors Of Srl J. P.Slnha/Ist Adol.

1~ District & scsslons}Judgp, Kharl dated 249,77 in' ClVll
Revision No., 14 of 1077 in Hardwarl Lal VS. Uhlon of Indla"

Y

doss not requirs auy furthor proor abaut thp con 1nuanco

of the pProceedings aftcr 2.9, 77 . tiil 8, 1?. 1982 for
. See :
seeking permission to gpw asv: 1¢&Adlgpnt porson 1n

&
. accordanCQ to para No. 35 of the plaJnt dateo l. 1 76 .

L ’ ' 3
8. That the coples of the Judgmpnt and decree dated |
24.9.84 passed by sri B.K Mlshra Dlstrlct Judge, Kherl

) | relevant to suit datod 1 1.76, as mentioned in these

documants, dOns not roqulre any further proof, that the

procgedlngs for séeklng pprml“slon to sue as @n 1ndldont

Person continued even after 8. 12. 82- till 24. 9' 84,
9. | That endorsemant 1n nandwrltlng of an oLflcial of the
Stamp Section’ Of the Hon'ble ngh Court, Lucknow Bench,

on the Civil Revision movad by Hardwari Lal on 23.10.84
vagainst orders datadg24.?‘.84f as'"Group 61 A ITxXX 8§7%/two
stamps worth m.-lO/— dat;d 23.10.84 on the extra §tamps

provided on the judgment &nd decree dated 24. 9. 1984

f .
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- - of District Court Kheri' &s Court=Fee Bs. 1450 p, ﬁ and/M 2/=
as dated 23.10,.84 in One ‘and the same in writing, agaln@@
-~ on Lhe stamps prov1dpd on the affldavlt also as 23.10. 84,

‘ ,verlflcataon as 31/968 datpd 23, 10 84 by the Oath Camn1551on-
er of the Lucknow hlgh Gburt are qulte sufficient to ostabllsh
beyond doubt that the Droceedlncs for seeking pnrml"slon to
Sue as an indigent person contlnund aven aftor 23. 10. 84/also
which ended ggiordérs of. this Hon'blo Tribunal as mnntronno

; in Paras 1 & 2 abOVn.i

- 10, “ That after format:on of thp Ccntral Admlnl&,trc‘,;tl\/p
-Tribunal, persuation by pnrsonal contact, with the ClVll JUdga
+ ~Kheri, With &hrl A.K, Dutta Dpputy Rpglstrar@f thls‘
iHon'blp Tribunal at Allahabad Qnd ‘with the Hon olo ngh
Court of Lucknow Beqch also contlnumd till ordnrs dated
2245487 passed by this! Hon'ble ngh Court, Lucknohernch to
transfar the cavp, whlch reachead 1n CeAsT. O€f1Ce at Allahabad
o on 18.8.87, even aFter that pprsuatlon contlnuod tlll transfnr
Of the case to this Lucknow Circuit uncer orders, C A.D.,/
Alld./JUD/35708 dated 17 2. 1985 &nd thnrpafter also in thls

Hon ble Tribunal till orders DaSSPJ on 4.5,90 as mpntlonpd

in para 1 abOVe.

L

,41. That it is not at all disnuted that only thosn proceed—
o ings of the ‘plaint whlch were nrp-requ1ale due to non —payment’
ﬁ) | of Court —fep in accordanCa of Para 25 of the plglnt initiated

‘and no other else till oruars datod 4. 5. 90 of thawTrlbunql

That tha- multlnllc1tv of Long Iono llulgatnon curlnr the

period ranging from 1~ 1- 76 to 4. 5 90 on the point | Of Sppklnﬂ}'

Permission to sue as an in~digent pprson caised due to an
absolutply false w1thout any 1opa of truth @VldnnCp 1pd by
am official of N.E. Rallway ndmlantraLJon, Ram Sukh now
WX, . W\}Q—W‘L‘\L_o AN o\ decided .
as A+P.O. in the Ciurt of Civil iEudge, Khér%{in favour of
Hardwari L3 on 28.6.90 by this Hon'bla‘flbuéélo in case
Nice TA 6 of 1989 nrp 'u.) no¥ in pocutvon, in the court @f

l'hmslf' Kherl leed for 5.?0910
12. That-the orders dated 4.5, 90dwere passed in supercess-

ion to the orders dated 6. 7. 89 passed by a Bench consisting

Y

.
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of- Hon'blp K.Nath V C., and HOn'olp A.T. Raman A.M.,u/
clothed with ample pOWars VQQtod in thpm whlch thny eXercised
in accordance to thp prov1slons of o@CthnS 149,»150 and @@@@
151 C.P.C. K ’

1.\.:- ) .‘ N . i
13. That patient hnarlng tp thp entlrn plnadlngs of Shrl

Jl Srlvastava on . uhP affldaVlt dated 28 8.89 and 13.9. 89

n behalf of Handwarl Lal and on the ev?dpnClos accompan ied
to
with the affidavit [whlch also no counter’ affldaVlt filegd

by the Opp051te-party.._ The threp authoiatlas of this
By
Hon'ble Tribunal held and passﬂd.orders as mentioned in

d4§b4 é&m«g-ék:>wn{35~*dm<Qﬂxﬁ£L°5&4¢H

para No. 1 above.

B

.,‘// s i
14. That the inltlatlvp of Srl Anll Srlvastava on 4.4,91

for the purp059 of mlsloadzng, amounts to rpSJudlcata u/s

11 C.P.C., satnds 1nfructuous on;grounds mentloned above.

15, That the only gfound‘thatfﬁﬁa papers which have lost ’}‘

their utllltV after 0rdara datpd 4.5 90 compllad on 11.5.90

could not bo tracnd by thoso over ‘whom Hardwarl Lal had no

control is of no avall, and cannot bea aCCcdnd.

.g[ !

16, That documont Ga 1/7 is a lpttpr of the Opp051t9~party

-

dated 2. 11. 72 Sperd on 5. 11.72 1ndlcatlno causé of actlon,

Ga 1/6 acknowledglng receipt of the nOthe dated 29 10.75
as on 1.11.,75 by the ODpOslte-partj, the plaint dated
le 1. 76 are all avallable on the record of the COuL’fIllﬁ,

are cuite suff1c1nnt to proceed . furthnr to: av01d -uthar

dmlay, balng created by the Opp051te— party wih dllatory f

tactios deserves to be tak en in to con51derataon.
) Prazer. i
Wharefore,'under'the.Ci;cumatances meﬁtionmd:abOVe/
expeditious dispoaal in manner as may bs deemsd prppmn/be
ddne kmeping in min&,theﬂilatdry*tacticg of the opposita=
party not to be acceded fhrthér mbre in the intgr¢st'of

justice to the long sufferer Hardwari Lal since 14 1. 1976.

.3‘\c>¢7}<ka:m:v« <§:w=JQ
. (HARDWARI Lal)
Incknow : .. 'Pla ntiff/Petitionsr in parson

Dated 24+ 7. 91.
Contentsg
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In the 'Court of C.A.T. Iucknow Bench, Iucknow
¥ | T.A: NO: 1644 Of 1987.

-g-m-ane; - D .- e e e T e e S

o - | m M.P.-J\C.‘wﬂ]cw&,

Hardwari Lai Ooeoooo.‘oVSeoo.ooeooooUﬂion of Indiao

---mug--w—.—w—»_

Humble submission:

,Yfﬁ 's; : : .
\4ﬂ ﬁ That in compliance with the @rders dated 26.7.1990
i | reasons for justification of filing 23 documents are
i given below:=-
|! 1. Because these documents as'per list enclosed are
4 most relevant, valuable materials, legally admissible
Y

and permissible evidences, for the purpose of proving
the truthfulness, and correctness of the entire contents
of the notice; the plaiﬂt,‘the contents of all the .
ﬁ three affidavits including the contents of the applica-
{ ( tion dated 26.7.90 submitted in this Hon 'ble Court
- filing at this stag%_sinCe the proceedings had never
s.tﬁarted befoi'el due to issue of the indigency uptil
. 80 far,till passing of the orders of the deposit of

Bse 50/~ requisite fee of tbis Hon 'bk Tribunal,

depositing the same on 11. 5. 90 by the plaintiff.

Because these documents are the office orders and the
acknowledgments of the Opposite=-party are their own,
to which they can neither deny nor go behinde The

J representation of the petitioners are supported by the

ﬂ | postal evidences.

3. Because these documents shall also serve the purpose
of taking spe@dy andrcorrect decision/to correct the
errors of jurisdiction/exercised by the lower
authorities, illegally and improperly in the exercise

of their jurisdiction/causing grave miscarriage of

:3ATﬁC%<1JL3\L§gx1 é§\,\\



a - b
4 .7 8

Para 3 justic%,in the eyes of law/in flagrant breach and
L violation % of order of their own higher authorities,
_ﬁ based on the guide lines laid down by the Railway
Board, and the General Mgnager of the Railway.
¢ 4. Because these documents contain the answers of queStions

!) how and why on each point.

S« Because from the perusal of the last pafa-of the
judgment and order dated 22. 9. 76 of the trial court
in this case which is on record of the court file as

L f document 291 Kha, it shall indicate the extient to

~A 5 which the prejudicial authorities, in the spirit of

| victimisation can go for fabr‘i'cating and manipulating

J absolutely false without any iota of truth evidences

which has been admitﬁeﬁly'held as confirmed by the

— | opposite=parties themselves/from their Ownl;pplicationi

; moved in the District Courts, got dismissed by this

Hon 'ble CourE/When tried.here due to transfer/for want

of jurisdiction/vide judgment and order dated 28.6°90

df this Hon'ble Court in T.a. No.6 of 1989 ( TL ) C.R.

 30/87 along with T.A. No. 7/ 89 ( TL ) T.A. 3/89

Ay CM 69/87 along with 2/90 T.W.. It is a matter of

\&fi | j consideration for vital importance that the supplemenw
tary bill stated on oath before the trial court as

ﬁ _ already_paid by the witness adduced by the opposite=~

- party 5ri Ram Sukh a senior clerk of the Luckmow

| NSO Loy o5 Ao u‘%@vc_»_,)

. Division of’N.E.Rallway is the same supplementary bill
ﬂ amountingvto Rse 3201= 23 decreed on 30.4.84, revision

: . of the same judemeat- 28 6.90 by this Hon’ble Court
* is still outstanding tlll today, and has not been paid
i to the plaintiff, the execution No. 29 of 1987 is
‘pending in the court of Mmsif in which 31.8.90 has

* been fixed for passing further crders of the Bxecution

proceedings due to pendency ofthe case in the Tribunal

disposed of on 28.6.90.

fr
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6. Because the pattem of proceedings shows malafide, stands
as confirmed against the opposite=-party from the judgments

mentioned in paragraph 5 above, the same pattern had been

adopted again and again in fixation of senieftly and

promotion consequent to which ghe plaintiff Hardwari Lal
NS TS
had been kept deprived ofiwhdeh—is legitimate right since

_ long, the alternative remedy for redress are these

documents which are being filed to the extent they become

available and traceable.

7. Because these documents maintains beyond doubt that the

plaintiff Hardwari Lal havihg been offered promotien and

senidrity by the order of D.T.Se. Izatnagalxr dated 24.9.48

in compliance to the ofders of the Treffic Manager,0.Te.

Railway GOrakhpur dated 404042/35 mentioned in the senior=-
ity list of 1951 in conformlty to the requirement of the
rules and guide~lines laid down' by the Railway Board énd
the General ManaPer, by virtue of the special departmenteal

v qualification of gualifying goods examination on 19.6.38
by the plaintiff Hardwari Lal, which was simequon and a

: AN Ml eNee
pre-requisite condition for entitling amé—implied for

fixation of seniority and prOmotion to Goods Clerk #n
Goods Group, and as such shall rank genior to those

: duties
qualifying Goodsé after 1936 in the c1rcumstances when the
periocd of the plaintiff's absence for the period commenc-
ing from@8-5-56 to 10.8.64 has been treated as on duty
with all benefits by the orders of the Hon ‘ble Allahabad

High Court which became final between the parties.

Because thesevaocuments shall also indicate tlmt the
plaintiff had been subjected to discrimination in stepping
equal to junior getting higher pay'from earlier dates
without possessing any special qualification from any
earlier date earlier to the plaintiff as mentioned in.

para 28, page 9 of the plaintiff's affigavit dated

_2337@90 filed on 26.7.900
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9. Because these documents shall also indicate that the
plaintiff Hardwari Lal has also keen subjectedto
discrimination in awarding one special increment after
the same reached to highest while drawing the maximum
of the grade for more than 2 years as mentioned in para
26, pagev9 of the samé affidavit filed before this

Hon 'ble Court.

1C. Becaﬁse these}documents shall alsQ indicate that the
plaintiff Hardwari Lal had been subjected to excessive
harrassment and victimisation by retiring him in the
lowest Grade in which he was born in 1937, once on
24.4,56 and again on 25.7.70 in exercise of the special
powers vested in them which always quashed by the Hon ‘ble
High Court, and thereafter the plaintiff Hardwari lal
got duty again, but fhe malafidé spirit continued to
.cause maximum loss ¥n pension also by superceding juniors
and by a\}oiding‘ the fixation of the plaintiff Hardwari
Lal in the grade 205~ 280> revised 425- 640 from 11=-12«64
even after 1976 also, and retiring him in the Grade
425=- 640 on th-e pay which was awarded to him by virtue
-0f his promotion to Grade 250- 380 revised 455~ 700
by virtue of his eeniority on the move by the plaintiff

‘to higher authorities.

11 .That these 23 documents which were returned by the Court

on 26.7.90 are being filed again today, the copy of
these documenté is available for delivery to the opposite
parties as ordered. The copies of the application dated
26 .7,90 aiong with affidavit with list of documents

has already been delivered on 26.7.90 before the court,
to Sri Anil Kumar Srivastava, the 1¢arned counsel for
the opposit=-partye.

PRAYER.

solicited expeditious disposal to enable to

get justice during life time since running in 72 years age.

: ' (Hardwari Lal)
Lucknow .Plagntygg inapérson .



"W ‘ ‘} 4. That thereafter the senioriy list which was
- | d
@ circulated by letter dated 31st December 195/°
:5\%«/‘«/ ‘ of the plaintiff was 2% in serial,'

I/
2
( copy ) |
| In the Court of the B@SEEIER Civid Judge, Kheri
) s District Kheri.

cizil.au\it.ﬂn..._l.qi.lglé ’\\
e A\ - . ‘_
NVRE D (- S = | . \
Y 12N \ o k‘\“")k &.‘@'7 .
Hardwari Lal aged about 57 years, s/ Sri Raghubar Dayal

R/o House No. 376, Nai Basti, Lakhimpur, Pagana Kheri, ff
district kKheri : ’

—— Plaintiff, v
Versus

Union of India, through the General Manager, North Eastemn
Raillway, Gorakhpur '

ese Detendant.

J7R : | © SUIT FOR RECOVERY.
Sir,

| The plaintiff abeve named most respectfully showeth

as undéri- . -

1. That the plaintiff joined the service of the erstrhile

- Rohelkhand & Kumanun Railway Company in 1937, and

subsequently passed the examination in goods dutie
in June 1938, |

2. Th#t Rohelkhand & Kumaun Railway Company was t ‘
g byMe Govt. of India with effect from the % N
| Dec. 1942, | SR

,}4 ' 3. That in September 1948, plaintiff was promot
| Clerk in the existing grade of R$.6_U-4-150.

m.\\\\_f'\ft; 5e That the service of the plaintiff was illegall \W |
vide order dated24. 4. 56 which was served on Bt\r
\s

6. That adter a long litigation the plaintiff was re

in August 1964, by an order of Hon 'ble High Court of

Rocek

a
C@W Judicature at Allshabad with all the benefits of promotid
%\V\Qﬁ\ | b . and ‘increment etc., with retrospective effect from the '
\\ Ki;\ v ' ;
(e~ date of termination. L

)
A AAD . _
W(/Q)W 7. That when the plaintiff was reinstted in August 1%4,

he was wrdngly placed in the grade of Bse 150~ 240, and

N

| g
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Par o1
~Para %1 Contd . to get a salary of gs. 248/ =,

| but he was wrongly pe

| A to @raw Rs. 212/~= upto @098 25.10.68. The differenc:\ |
salary less paid ps. 216/= plus the difference of dearness
allowances and other allowances permissible under mies

calculated at the salary of rs. 248/-,

12.That from 25~10-68 the plaintiff was entitled to get a
salary of Rs. 256/~ after an incranent of Rs. 8/~ is added
to a salary existing on 3.9. 1967. The plamt_:iff was wrongly
permitted to draw Rs. 219/~ upto 24.10.19 9.The dlfference
. 0f salary less paid is Rs. 444/- plus the dlfference of

/‘v\_{ !
), . dearness allowance and other allowances pemissible under

rules calculated at the salary of Rs.256/-,

13.That on GEGAEERS

25.10.69 the plaintiff was entitled to get
a salary of rs. 264/~ after an increment of RBse 8/« is added

to a salary existing on 24.10,19%9, the plainiff was
wrongly permitted to draw Bs. 226/~ upto 24.10,70. The
difference of éalary less'paid RBse 456/~ plus the diff-
of dearness allowance and othér allowances permiss’

under the rules calculatad at the salary of gs 264

14,That from 25. 10.70 the plaintiff was entitl.&to\g

o

salary of Rs. 272/~ after an increment of ks. 8/- o5 Al -
to a}salary existing on 24.10,70, the plaintiff was \
wrongly permitted to draw Rse 233/- upto 24.10.1991, Tpge
difference of salary less paidRs.468/plus the difference 6f
‘ dearness allowance aﬁd other allowances permissible under
- rules calculated at the salary of Rs. 272/-
15.‘I‘hat from 25.10,1971 the plamtiff was entitled to get

a salary of RS 280/~ after an increment of Rs. 8/= is added
to salary@xisting on 24.10-70, the plaintif‘_f was wrongly '
permitted to draw Rse 240{- upto ‘24.10.72. The difference of
salary less paid k. 480/= plus difference of déarness
allowance and other allowances permissible under rules

calculated at the salary of k. 280/ =,
. : A 2—
16 « That from 25.10.69 the plaintiff was entitled to get a

salary of Rs. 280/= in the highest scale of pay, but the

| plaindff was wrongly permitted to draw ks 240/- upto

| 14141973, the difference of salary less paid Bs. 120/~
~—




Pars 16
Contdo
. 3
‘17,
o 128.
s )
19,
%
* 20,
‘210

-l -

plus the differemce of deaméss allowance @BGEPECERIEL.
N : N
@23@@® and other allowances permissible under Rules calcul}a\

at the salary of Rs. 280/-,
|

That from 2.1.1973, the plaintiff was entitled to get a salary

of s« 500/~ in the revised scale of pay, but the plaintiff was
wrongly permitted to éraw Rse 240/= upto 1.1.1974. The difference
of ‘less paid Rse 3,120/= plusthe difference of dearness allowance
and other allowances permissible under rule calculated at the

salary of Rse 500/=,

That fx;om 2411974, the plaintiff was entitled to get a salary

of e 515/=, the plaintiff was wrongly pemmitted to draw ks.240/=
uptod 7¢4419%4 the difference of salary less paid Bs. 830/-plus

the difference of dearness allowance and okher allowances

permissible under rules calculated at the salary of k. 515/-.

That from 8.4.1974 the plaintiff was entitled to get a salary’’

Bse 530/=, the plaintiff was ivrongly permitted to éraw Rs.48.,///
upto 7.4.1975, the difference of salary less paid Rs. 54

plus the difference of dearness allowance and other ;

permissible under rules calculated at the salary of\.\ .

—~——

That from 8.4.1976 onward the plaimiff was mtigfé;"-\' ot
a salary of Rse 530/~ plus one extra incremen{:, put he was\ ‘,
only given Rs. 530/=, the claim of- ariears of salary frbm the a
period 8.4.75 till the final fixation ofsalry are properly done

by the defendant after paying extra court-fees.

That the 69@® plaintiff estimates that arrears of dearness

"allowance and other alloweances which have not been paid to the

plaintiff by the defendant @96@¢@: during the wrong fization

of salary will amount to not less than l&. 8,000/=~, The ]
arrears oé saléry till 7. 4. 1975 anidu_nbs to ke 8,186/~, but ‘
the plaintiff claims on this suit onl;} Rse 8, 000/- on account
of salary. The claim of Rs. 186/= on account of arrears of

salary is given up by the plaintiff.

22.,That the plaintiff has been demanding his arrears of salary

from the defendant and proper fixation of salary according to
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paiadéa . the rules by the defendant, but the defendant by a letter dated
Cont ® ' . '
2. 11I.1972.which was served on the plainfff on 5. 11.1972 that
the defendant do not recognisetbie claim of the plaintiff,asd the

plaintiff is not entitled for any higher s_alary..:'

23, Thatvtl‘ue caﬁse of action accrued to the plaintiff on 5.11.1973
and thereafter everyday wﬁen the ‘defendant refused to fix
the plaintiff's salary according to rules within the juris- -
diction of this Hon'ble Court, and this Hon 'ble Court has

jurisdiction to try the suit.

1

24. That the plaintiff sent a notice by registered AJD. Post.
u/s 80 C.P.C. which was served on the defendant on lst
November1975. Even 'af’cer the service of the notice the
claim of 'i:he plém:l.ff is nét satisfied by the defendant,

hence this suit.

| 75, That the valuation of the suit for the purposes of court ~fe’ j

and jurisdiction is Rs. 16,000/~ on which the court=fee r

is. 1607=50'P. is payable, but theplaintiff is not por
of sufficient means to enable him to pay the cour’
this suit, the plaintiff is only pbsseséed"\gf\Athe
'wearing apperal andthe subject matter of the sui‘;_' "
descrgption of the property is at present in possession of

;

the plaint ff is given in the schedule annexed with this

plai_nt .

“26. That the plaintiff prays for £he following reliefg:~
@ A deéree of Rse 8,000/~ on account of arrears of salary
and Rse 8000/~ as arrears of dearness allowance, and
other allowances be granted in favour of the pl_ainﬁ.ff

aga inst the defendant.

() Pendentilite and future interest at the rate of 12
percent annum on the amount of Rs. 16008/~ be granted

in favour of the plaintiff against the defendant.

" {c) Cost of the suit be awarded to the plaintiff against
. the defendant

@) any other relief which may be deemed fit in the
circumstances of the case be awarded to the plainiff

| agéinst the defendant. UL s

‘ | Sde Plaintiff
Dated: January 1, 1976 Hardwari Lal
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> Verification. 3
)‘2
| - —3
I, Hardwari Lal, the plaintiff named asbove do hereby
- verify at Lakhimpur~kheri that contents of paras 1 td A=
‘ are true and correct to best of my personal knowledge,
\ ' o ' ‘and the contents of paras 23 to 26 are bBlieved to be true
: | on the informaf:ion received through his counsel.
{ - Verified today this 1st day of January 1976 at
| _ Lakhimpur-¥heri.
, ,r _
. ; ‘ 5—-\-@%\&»—)\ .
% &» o : | &d e Hardwari Lal
Plaintiff
L
In the Court ®f Civil Judge, Kheri Distt. Kheri g
Civil gquit Nos 1 of 1976
Hardwari Lal soe rry Plaintiff
| _ o Versus '
*' ‘ Union of India see . sew De\fgn\d'
" Schedule of Properties owned and
- possessed by the plaintiff Sri
! ﬂ_\ ‘ Haréwarl a.aal.
1.. C‘Q&ts 0@0.2 ‘ Worth Rse 40/"
2. Paint eees2 Worth Réu‘ 20/"' '
3¢ Shirts «es2 - Worth gse.10/= T
4. Dhoi:is.u;az worth FRse 20/-
S+ Paijama 2 = forth ase 10/=
6+ Eye-sight vorth fRse 10/«
L - Glasses —
| 7+ Cooking Utencils Worth Rse 50/=
| 8. shoes one pair Pse 5/=
% Chal'paia one BSe 5/-

10. One housge situate in Mohalla Nai=-Basti, Lakhimpur
Kheri House Ho. 376, got built on taking a loan,
out of which at present Rs« 5,736 66 Pes are due
on 31.12.,76, due to Uttar Pradesh Co-operatve
Bank housing Branch. Not permitted to be sold
or transferred till payment of loane. _

That the contents of this schedule are correct and

true to my knowledge. Verified at Lakhimpur~Kheri

on 1.1.,1976. AP sSSTeme A

sde. Hardwari 1Isl
Plaintiff.



In the COurt of Central Admlnlstratlve Trlbunal, uck

T.A. No. 1644 of 1987

- . Hardwari Lal ....;.oVs..g....,‘.’.Union Of India
( Fixed 9= 4= 92 )

Humbie Submlss1on. T e Q«—%(L |
Despkte Court's order no affldavrc, W.S. or objection
}"'{ * has b_een served by the opposite-party on my humble self
£ill todaye. | '
' That‘my grandson serious patient of blood cancer has
been admitted in the T&La Memorial Cancer Centre Hospital,
Bombéy'on the advice of e;tpert doctors of Lakhimpur-Kheri
& Incknow where I am: gomg froarranging 10 blood doners
and other z;equlrements. It is not possible for me to attend
the case frorﬁ Bembay at I.ucknow, in such circumstancese.
PRAYER.
! _ © Opposite party may be dlrected to file their counter
or objection in this Hon '‘ble Tribunal from where I chall '

c Y

arrange to receive lfrom the o‘ffice .according to sltuat_lon

b o . which is at Almighty's hand over which i have no control,

and, as such the case may be adjourned at least upto July,
1992 for final hearing, ond submitting the rejoinder or
/
counter obJectlon as it be necessary for my humble self.

) ~ Incknow S ( BARDWARILAL)
) Dated: 2643 92 ’ Petitioner in person

I know and 1dent1fy sri Hardwari Lal who has

/{ce%?ﬁu@pwmfﬁ :

advocates.

signed in my présence. .




/ ‘\

In the Court of Central Administrative Tribunal, Lucknt

TeAe NOW 1644 of 1987

Hardwati Lal ......-Vsu......-‘.Unim of India
| ( Fixed 9= 4= 92 )

Humbje Submission, - . c_gcwﬂ{éq_ :
De_spﬁte Conrt's order no:ffidavit:, WeS. Oor Objection
“"( - has been gerved by the opposite~party on my humble éelf
till today.

That my grandson serious patient of blood cancer has
been admitted in the T8ta Memorkhl Cancer Centre Hogpital,
Bombay on the advice of expert doctors of Lakhimpur-Kheri
& I;zcknow where I am going froar:anging 10 blood doners
and other iequirements. It is not possible for me to attend
the case from Bémbay at Lucknow, in such circumstances.

. PRAYER.

L e

Opposite party may be directed to file their counter

N

or objection in this Hon'ble Tribunal from where I shall
<4 Qs

arrange to receive,\frcm the office according to gituation -
"'?__\ which is at Almighty's hand over which % have no control,

and as such the case may be adjoumed at least upto July,

1992 for final hearing, and submitting the rejoinder or

counter objecticn ac it bmsary for my humble self,

W Qg ol N g , P < .o
Incknow ( HARDWARILAL ),
Dateds 26.3.92 Petitioner in person

I know and identify Sri Hardwari Lal who.has'

signed in my presence. /—/’ML@/QL&E&‘Q%@

Advocate.




the Court mf cfantxal Aﬁmmisum*tiva Tzihmal, mc:know

‘ \ | T;A. NOoW 1644 @i: 193‘?

Y

I4

‘Hamb}aﬁi I:&nl vqo.;umfﬂﬁttuio»owﬂ%im Gf ndia |

(rixes 9-4-92)

Msps;te caurt'sr mrﬁer nm afmaavit, W.s. M @bjeatmn

Has bem servea by tha app@sitamamy m my hwnbla mif,
will‘ﬁﬁ@&}?i P - e

That my gmndsm sc.xious patmnt mf blma c:ancer has

hean aﬁmitmﬁ in the %ﬁta ﬁmwml Camcw cantre Haspital.

"Bmhmy on the aﬁvica of mpert ﬂmwm wf Lakhﬂnpux*&{heri
& mckxww w@hem X am gaing fmsﬁ'mnqing w blmaa ﬁmers |

nd ather requirementge It i&'. not pﬂasibla for me to attend

*ama case fwn aambay at Mclmmw ;m suc:l'a eimumstmcas.

. ’ .

Gppaaite paxty may b@ dimcmd ta file the:!.a: mumer

: m: ob_}eetim :in thim Hon "ble Trihmal frm whare I 3113.3-1

Lc(’\(

k  arzange e:.a rec&ivs ﬁran thﬁe ofiin‘a at‘:wmmg o sitvats.on
which ig et Mmighty‘s ‘hand over whicf:h & have m c:mtml,
A mﬁ as audh the t::ase may be a&jmnme@.m 1@&% upm au:ly, |
1992 for final hearium and sui:mithag the mjmndex @x -

: cmmtm: @bjactim as it be ﬁ@aesmw for my humble gﬁlﬁ.

\/\.\ C/C.a}_g % \} k.‘ 2 \4_

Iucm:aw E , e ( ﬂamwmimm
' Z‘Qaﬁ@c&: 26 *3392 v , : : ?etiﬁimar perstm

1 “know .and ﬁﬁmtify azz Hawwam lal who has

.‘ aﬁ.gnaﬁliz»x m}( m«aaence» / 7, W& Q

R D B Advocate. §®ﬁ)
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! "f 2y In the Court of C.A.%. Lucknow (Lucknow Bench)
' ,
4

AT  T.A. No. 1644 of 1987

~ad

Hardwari Lal Y . s Plaintiff.

Versus

-

Union of wﬁ;a coe Og:posite@art@
‘ C \ . o

’ £ hearing onv |

v,
A 0y AZ-

To prove the contents Of the notice ané the
plaint documentary savidencms .supporting the averment.,

on oath in ‘éhe accompanying affidavit mcst material ang
P l' )
relevant to the pomtg, mvolved/ with grounds in brxef,./
,5\3 GMIT WG
as mentioned below} I@r kind consi deration.

4

le Because the senidrity decided by the 'I"J:»*--a\ffic

Manager O.T.R. Gorakhpur on 4.9.48 implemented \by {

T T

A - the D.T+Se O.T.Re Izatnagar on 24.9.48 deter}\n%neu '

?C/\% : . in the seniority list dated 31.12.51 on thfi/ basis T
(O | of the principles enunciated "in General Manager'é
N “ Circuvlar No. C=34 dated 1.9.45 with the approval of .
k | the Railway Béard as mentioned in the Persomnel Branch
/”{ ‘ - Gazette of 1951, the seniority once fixed by the
competenf authority cgn never under any circumstances
Kwﬁ : be ult@f@d by any authority lower to that authority

reie &Gy By wEefiv & of by the authority equal in rank to that authorigy

K>z Y&
"LKWC'T(O\U \l’\f A6 {7 ) > O ‘)\':._C, »
e \(‘W - after ‘the gap -of.k.}e/yeears, wirile—ep resumption by the

_;ga %@fwc B s depOnmnt under. orders of the Hon'ble High Court, with

8 4% - { V& ',{D \ _ 23 .‘.‘ "’ 'Q‘f ’ B \.1A
L - <& & o O —\A. oy = (( o + ZS ks s
eI]t lr@ b@nefits . <\ & \ﬁ \J'*’VV"“ e T ot m~a. An CQ’

zc)\t"/&"\a s PO <G RN ER 1Y

2« Because the issue had been kept in abeyance from the
date of resumption at Bisalpur on 10.8.64 till the date
8e4.74, the date of joining in Grade 455« 700 and |
"thereafter alsol'@ven after 1976 and retiring the
plaintiff in 1977 depriving him ;;.rith the benefit of the
grade 455-700 also already aviardeﬁ to him on 8.4.74

without fixing him in the earlier grade 20‘*«- 280

}\"“‘\‘7’» Ny .;__,,9‘
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S

nzm

revised 425= 640 retiring him in the grade 425~ 640,

Because for promotian to a CGoods Clerk and fixing'
seniority and eligibility special Departmental Examina-
tion ovaoodé Duty was a pre-requisite condition for'
the @mgloyees to q@giify the goods=-examination which
the plaintiff Hardwari Lal»qualifieé on 19.6.38 much

earlier to the disputed Sri S.E.Verma and O%P,Sinha.

Because the plaintiff Hardwarl ILal whiie holding grade
150-240 was subjected to discrimination in awarding
the grade 205- QBO'and 250 =380 revised 425- 640,

455= 700 which was awarded to the junior as mentioned

in para 24 of the affidavit,€>9"f*d&"““\ “’kaﬂcsj\\&_
'\5‘.\.’\‘:"\’) RIS & \ue e Q‘%@LW o :
Because the other increments after the same reached to -

the highest as mentioned in para 26 of the affidavit

have also not been 'awarded till today causing pecﬁniary

loss in pension.also.

——— T —~— -

, -Because the poliby of the administration for stepping

the seniors equal to juniors ought to have been observed

in the plaintiff's case as mentioned in para 28 of the

affidavit.

T

Brcause the advice dated 2ov11€ 72 served on 5.11.72
as untenable without gssigning any reascn and without

any show cause notice amounts to violation of the law.

PRAYERs

That for the consequnental relief in addition to the

_relief élaimedvin the plaint theiplaintiff’s pay is to be

enhanced as pre revised scale of pay & D.A., non provision'

of

which haé¢ caused pecuniary loss which may kindly be

modified and wrong done to the plzintiff by the order dated

2.11.72 may kindly be redressed, and the plaintiff be

]

allowed with the correct fixation of his pension according-

ly after award of relief of increments and senierity due to

him,

£eckngys 90 HARDWARI LAL Plaintiff

in person

——
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Jaffidaﬁit. Copies of the paper

~h

onpER SHEET (TR o 1644/87(T)

Hon'ble M T. Justice K. Nath. Ve,
Hon'ble Mr. Ke Chayyas

n application
S encloeed with the
e counsel for the

Hardweri Lzl has filed @ alongwith an '

said affidavit have not been given to th
Let the papers pe returned to Hardwari
L al. 1If fz desiré to bring these documents O record,
e must eurnish copies there?ﬁAEékiiiw?EﬁiM%;3§§Stava'
s affidavit

ounsel'for the opposite partiesL Int

+3ioned +hat the revision which wa5

opposite parties.

o

filed today it 3% men
f£iled in the Hon'ble High Court wWeS registered in the

stamp Section of the Hon'ble High Court on 23-10-1984 at
serial no. g572 under group 61 A XIX.%ﬁéFpreliminary

| Hon'ble High Cou;t, Lucknow Bench,
vil Revision No.
letter dated

enquiry‘made from the

information was soight jn respect of Ci

g572 end the Additional Registrar vide his
g that particulars of

1t appears that nurber

16tthovember,.1989, informe
this civil revision were Wwrond.

6572 is not Of s civil revisiomn put is the number given

1o the civil revision ip the Stamp cection of the |

Hon'ble High Court on 23—n31984.‘ A fresh enquiry Pe

made from the Hon'ble High Court, Lucknow Bench to find
orting to be 2 civil revision

~ out whether 2 petition purp ‘
was submitted to and registered in the Stamp Section b
of the Hon'ble High Court on 23-10-1984 at serial number T
0572 under the group 61 A XIX, The Hon'ble Court may he _X‘
o have the revision petition traced out.; }
found

pleased also t

in case its registration in the Stamp section is

recorded,ﬂthd$;“““7 b Arveract i Takbumal | (o
The case be put up for further orders on 29-8-90.

W‘

(adhe.) | o (V.C.)
ES /-
Abenred
Tour coPY

D SN
e .. deputy Registres
.c. Jontral Adpuinistrative Tribuna)
Lucknow B uch, ]
_i»-UCK.now

N

_/’

24)8
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E In the Court of Central Administrative Tribunal,Circ

. oo LUC}{HOW.. _ B
N : » . c
C e Nog CAT/ALID/ JUD./35708 dt. 17, 2. 89
“ o~ TTLA, Mol 1644 of 1087 T
. -
1989 | X o \
AFRIDAVIT - (:‘651?
DisTI. ‘;’ 2 )
8 - v -
e Hardwari Lal ..o see Applicant.

" Versus
— o Union of India «es ess  Opp. Party..

mmwmlm

. ! *
- écz s fé,&@.ag&g- |
fofea W \‘ o ~ 1, Hardwarl Lel aged about 70 Years,; s/o Sri Raghfibar
‘aqvﬂﬂﬂ JoRop .
= ¢ ’ Dayal r/o 376, Nai Bac‘tl, LakhimPar Kher:l, the deponent,

do hereby so emly affirm and 'state on oath as. under:=-

*

That in addition to the previous affidavit presented on

7.9.89 necessity has arisen to meke further submissions

?7\* _‘ on getting trace of further cocun@ntﬂ after 7.9.89. ~£
\,.J Q)\ -~ 2. Thet the deponent begs to submit the photo stat copy c;f
‘;%f)\{\ the judgment po&SS?d by Sri V.K. Misra,District Juége,Kberi
"§J in C.M.A. No. 20 of 1984 decided on 24.9.84 in Hardwari

Lzl Vs. Union of India together with the photo stat copy

of its decree algo e}'hlbi‘tmg provision of the requisite

s‘tamps of s« 1~50 £, on the judgment, and stamp worth

\ g’\ﬂ)é@  #5. 3 and also three in nurber, along.k’with the reccréding
o v

ch 2 © 1.C.Fe= 150 Sd. Illegible 23.10.84 on the judgment and
oatod

" Seo.a CoFe= 3/-» Sd. Illeg:ible 23. 10.84 on then decree by the
e eolpt o¥
‘ 'n&»w" ' - Oofficer Of the Stamp Section registering tbe Civil Revz.slon

under Group 61 A XIx) S1.8572 2 CoPus 10/ = sa.nlegible
23.10.84 as‘endorsed on the .C.ivil Revigion by thesame
officer of the same Stamp Section of the same date and
same time along with afficavzt verified by the Oath

- o Commlssloner of" High Court, I.ucknow Bench under 37/968
e EwchA

| on the same date 23.10.84, another copies | hoto stat)
' . i‘/\P“"‘ .53_ L ’ Fop 'Z/I?/ Q sty of

which are b
& 9/\ eing provided for pemgal Qesired by the

D T RN Jﬁ.afv | o ., ' | )



‘.Y .
o this Hon'ble Tribunal on ‘the previous hearing 01'1.9 89,
AN ’ ; M'TK‘— g__&&.;
Luckngw. ’77\%\ J’)? _ | DEPONI‘I’L?T ,
| Dated: \ : ' : Hardwari pgl in persocn
Verification.
1, Hardwari Lal aged about 70 years son of Sri Raghubsr
Dayal, 376, Nai bastl, Lakhimpur-Kheri, do hereby vérify
that the contents of Paras 1 and 2 are true to my personal
knowledge, and that I have not suppressed any material factse.
-y . | A s O NS
3 - _ ‘ _ ’ : Deponent
P : o - o . Hardwari Lal
Identififcation.
I know and identify Sri Hardwari Lal who has signed
. l in my pr@sence. He is personally known to me.
-~
Y

Date: | R | Advocat4
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1.

3,

> . In the Court of Central Admlnistratlve Trlbunal Circult

T e W WA AR G «.nvw\-.wsw-m.\f«z
n

"Sri Raghubar ﬁayal,

\)‘\"’—&MM@__‘

Lucknow.

. = o g e s 2 o a6 S e B3 s A A ol i SV A g, S B e Y B 2 U . i e o

Ted» NO. 1644'of 1987
| \
. cee coe Applicant.
¢ o Versﬁs |
Union of India - ove Opposite‘Party.
Affidavit.

\

In compliahcé to the orders dated 6. 7. 1989 of this

Hon 'ble Court, I Hardwari Lal, aged about 70 years, son of

r/o 376 Nail Basti, lakhimpur—Kheri, the

deponent hereby solemnly affirms and states as under:=
' \ v,

That the deponent begs to file as Annexures 1 & 2 to the

acccmpanylng affidavit the photo stat coplus of the ClVll

T

Revigion with its affidavit executed on 23.10.84 against-

N

the Judmment dt. 24.9.84 of Sri V.K. Misra, D.J.Kherl in

C.M.A. No. 20 of 1984, upholding the judgment dt. 21.4.84

of Sri U.C.Misza Civil Judge,kKheri in Civil Misc. Case No.38

of 1983, rejecting the deponent's prayer B0 sue as an
‘indegent person on grounds of fresh new facts came into

existence later om . -

t

That without any initiative, this case has been transferred

to this Hon'ble Tribunal, on move of transfer application

, O 2
on grounds of jurisdiction, onl.z.ﬁé'ln the Court of the,

Civil Judge,Kheri, on 10.2.86 before Sri A.K.Datta, Deputy

Registrar of this Trlbunal at Allahabad, as well as in the

Hon 'ble High COurt of Judlcature, Inucknow Bench, also on

5=1=-87 and again on 12.5.87.

That.gnder advice videhDBM (PB N.E.R., L.Jn. office order
E/4/H.ﬂ./@oods Clerk/P .N./77 dated 29.30.8. 1983, the
déponent'é-assets amounting Kse 1474550 with interest from
the date of his retirement dated 30.9.77 on that, is still
An possmssion of the ophosite-party, illegally withheld,
without the case becoming final b@tween the parties b] the

court concerned, as cost amounting B e 598-SO awarded by the



[} . ‘ -2

o X o | - ‘ .
. trial court, amount of k. 12/= only awarded by the

-

lower Appellate Court, totalcost awarded Rs. 610=50 p
only and no mpre, since because no cost awarded’by the
Hon’ble High COurt in Second Appeal 783 of 1979 deClded

on 30.1.89, its rev1ew on 12.5.89.

4. That the deponsnt 5 another asset amounblng Bse 3333= 23 P

wlrh costs and interest from 4. 4.59 the date of flllng

C.

the suit as an 1ndlgent person, later on revised as
Civil Suit No. 192 of 1983 after permigsion to sue as an
indigent person, decreed.by the Munsif's Court,Kheri on
30~4-84 igs also in possession of ﬁhe opposiﬁe-party,
despite the fact that the C.M.A. 141 of 1984 moved by
the opposit¥=party under Order IX, Rule 13 CPC and also
under Seotion 5 of the Limination Act, both dismiszsed

- by a composite judgmenf of the District Court ,Kheri gt.
20.7.87. H

That this amount of %. 3333-23 P. wi thheld after the

de@onent’s‘retiremeni was saﬁctioned by the competent .
rallway authoritiés' ioe communication D.S. (P) NER L.Jn /
E/H. L./G.C./7.> dated 4] 75 & 152 75, made final
beetween the parties by opposite~parties own communication
E/Misc./76 daﬁéd 3¢3.76 again reaffirmed as final between~
the parties by their own commhnlcatlon DS(P) L Jn. E/34/°

6/h Jn. @t 16=- 12- 1976.

6. That the deponent begs to stbmit that notwithstanding
the possession of both above mentioned deponent's asssts
with the opposite parties, the deponent is*ready‘to
depesit on ordesiiz-cash, the pfeScribed;pre réquisite'ﬁee

of gs« 50/~ for trial of his case in this respectable

Tribunale.

Verification. .

- I, Hardwari Lal aged about 70 years s/o Sri Raghubar Dayal
376, Naitbasti,Lakhimpur~Kheri do hereby verify that the
contents of paras 1 to 6 are true to my personal k90wledge,
rand that 1 have not suppressed any material facts.

&\S% = | &WW X;jng LEPCNJ:,NTBQ(:?
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o »\"‘ o : %QVQ\J\JEﬂQQWQ 5”//
N N
' . | Before the Hon ble I]th Court of Juﬂlmttule at allshabad ,
'{ o & . T Lucknow Bench, LUCKKNOW ng’)z/

Civil Revicion MNO.

iR

'@:-ff,- C o H@fdwari Lal aged ebout 66 years, son of Sri Raghubar Dayal, .
Jr/o 376, Mohalla Nai-Basti, Lakhimpur-Kheri City;
APPLICANT .

Versus

UNION OF .INDIA through the General Manager, North Lastern

:}7”w4  - f Railwﬁy, Gdrakhpur.

OPPOSITE PARTY .

_ Claim fors:- Applicatidn under
. Order 33, Rule 1 CPC.

Valuation of claim Rs. 16,000/~ -
Co L o "remkloanlﬁ 000/~
R . - - - Court-fees Paid s« 10=00"

‘CIVIL REVISION under Section 115 C.P.C. of 1908-against the
judgment ang order dated 24 9-84 pdosod by url V.K. Mlsra,
Dlstrict Judge, Kherl, 1n ClVll Misc. Appeal No.. 20 of 1984,
vupholdLng the Judgmcnt and order dated 21-4-84 passed by Srl U

;3* /"%-_ :' C. Misra, Civil Judge,_hhe:l, in Civil Misc.Case No. 38 of 198!

L
.

on the following amongst other grounds:-

GROUNL S,

S = , 1. . Because th@ subsequent application under Or. 33 Rule 1 CPC

. 5
- P | ‘
‘ * was moved by the applicant on ground of Lo h new factso,

jv:* ;'_ o that theU.P.VCo—OPerative Bank Housing Branch, Lucknow,

in Sﬁpercession of their previous ordér dated 13-12;76,
prohibited again, mortgage of the said housé'elsewhere alsc
till clearance of bank-dues first in full and final, in
accordance with the terms and"ééﬁéitions of the aggéement
§igned between the parties on 6-10-56, end that cur own
Hon'ble High Court of Lucknow Benéh too, in thé Ciin 'v

e

Revision No. 14 of 1977 Union of India vrs. Hardwari Lal

P

Aoy @ e



*
v
P

1
4 i
f '

had heen plea)od enoucgh to dismiss their Civil Revision

' moved by the Union of India to dispauper Hardwari Lal,

on the strength of this same Civil Misc. Case Lo. 1 of

~

SRR

1976 for raising monmy on this same house point.lhers=-

aft@r the apﬂllcant Hardwarl Lal had been permitted
indigent
to a ppeal as an/ﬁh@@ﬂ@d@%@’ocrson whlch appeal has

been numbered as Second Appeal No. 783 of 1979, still
pending in this Hon'ble High Court (Lucknow Bench) ,

' J"-' o v which is ﬁost material & rglevant file fo:_the‘purpose

TN,

. of dec1dlng tho present Civil va1hwon as well whlch
are still available_ln this ‘Hon'ble High Court of -

| Lucknow Bench, xnithe_iﬁtereét of justice it is very;
neCesséry that the same may rémain availabie for fhé

perusal of this Hon'ble High Court at the time of i

hearing of this present Civil Revision.

Because the learned lower éourts below failed to
'.cbnéider over the'grounds and fresh facts brought_but

before them w1Lh oocumentary evli dences, of High Court's

certified copies also under the applicant's applicationj
‘_dated'26-7*83, af fidavit dated 16/2144— 1984, and

thereafter in appeal dated 19-7-84.

'13;v Because the lcarned Civil éudge @adde®d and District

| ‘Judge, Kherilén the applicant's application dated
26—7;83,vinstead of conéideriﬁg over that which was on
the recd:d on ﬁaper, gone beyond that, and held in

' their qpinion without providing opportunity té adduce

evidence on the fresh point of Provident Fund money

récéived,from Railway, iost in highway robbeﬁy,despite'

" objection of the applicant on that point, at the time <
of argument, whicﬁ remained unopposed by the opposite- f
party also, since that very counsel Sri D.N. Indra had \
beeﬁ the counsel also of.énnosite-party in Civil Appeal‘

. NO. 53 of 1980 decided on 6-12-80 by the chtrict JUng,}
. {

Kherl in which this house point was the main point
L.

j l. ( ] 1 ,n“ i, ] 8] (.l .ll .J‘(‘L {: < !Jf‘ S '
h > a {

1




'Dated:_October:Ljel 1984

an indigent person in Suit HNo.192 of 1983 dacided on
30-4-84, and that amount is still awaiting payment from
the opposite=-party althouch in case No. 1 of 19786

the opposite-party alleged Lhat as Gidyed pald to obtain

a decision against lisrdwari Lals

4, Because the earlier two applications were rejected on

grounds tha£ the Districthudge, Kheri, had no jurisdic=-

(—’.
‘_l.
O
3
t
QO
D
3
T
M
=
+
of
Lo.
-
™
@
<
b
[9)

ion, although he hadljurisdictién,
on ground of raising monéy from,tﬁe Provident ¥und as
loan which was not given by the opposite—party.on demand
‘being not permissible, onlground of-supplementary bill a
paid thch is yet outstanding ésvmentioﬁéd above, on
ground of incomplete reply in the letter datced GROLeTed:
13-12-76, complc;ed on 6-6-03 by the U.P. Co—Operative

. Bank, Lucknow, nevear befbre} =nd as such both the eériier
applications have been :ejected éither on misleading
of opposite-party, or Qn‘thé part of the U.P. Coj=
Opérative Bank,tLucknowidﬁer which the applicant Hardwar;
Lal héd'no,control-sihce*ail the.déeds and papeis are in
the custody of the Bank with whose money.the house waé

concstructed.

P RE Y ERe

h

CWHEREFORE, it is respectfully praved that the file of

AL
s

vCivil Misc. Case lo. lq‘of,1977 ¢ OBEBEER Union of Indgia

Vse Kardwari Lal together with lower Court's file of Civil

‘Misc.Case No. 1 of 1976 is still in the Hon'ble High Court

in connzcticn with Second Appeal H0.783 of 1279 (Pending)

-

to be summoned and made availakle at the time of hearing as

“already méntioned ahove, and that the revision be allowed

and the judgment and order dated 24-92-24 and 21-4-£4 passed
by the District Judge and Civil Judge, Kheri; respectively

be set aside with costs throughout.
| et Sk
AEE LICAND

Lucknow Hardwari Lal in pergon.

0
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’/& - cefore the Hon'lle i)y court ob Judicature ot allohabad

CLueknow

nench T

Chpplicant.
Versus
’ Union of India .o cee WAL ite-larty.

* ’(_ ‘v«
T, Hardwari Lol soed abont &6 yoars, concf Orl Roghubar

al, resident ol VG, wmehalla Loi=costi, Lelihiwpur-city,

strict Kheri, do hereby solemnly of{irm and ctate as’

y*i [ﬁ » . .
~ B 1. ‘Ihat the subsecuent applicant under Or. 33 jfule 1 C.P.C.

was moved by the Adeponent on ground of fresh new facts,

that the U.P. Co-onerative pank Housing dranch, Tucknow,
. ]
. ‘ in supercession of their previous orcer dated 13-12-76,
prohibited again, mortgage of the sald house elcewvhere
£irst in full & final in accordance with the term: _
also, €ill clecarence «f bank-dues/and conditions of the
» agreenent signed betveen the rarties on 6-10-56, and that
. our own Hon'ble Ili¢h Court of lucknow Bench too, in the Z

civil Revision liv.l4 of 19277 Union of India Vs.Hardwari

tal had been plessed encurh to dismics thelr civil
revision moved by the Union of India to dispauper
Hardwari Lzl, on the strength of this same Civl lisc.Case

No.l of 1976 for raising money on this same house point.

Thereafter ths deponent lardvari Lzl had¢ been permitted

appeal as an indigent person which appeal has been

o+
0]
it

numbered as Second Appeal No. 783 of 1979, stili peﬁding
. ‘ | in this Hon'ble Hich Court (Lucknow Bench), which is

most material and relevent file for the purpose of.

deciding the prgéent CivilRevision as well which are

stll; available in this Hon'hle Hiqh.Court of ILucknow

N € Bench.  In the interest of justice it isg
: Justlce it is very neccessary

¢

O]



hat Lhe some oy remadn available for the porusal of
this

g Hon'ble High Court at the time of hearing of this
precsent Civil Reviajion.

2. 'That the lcarncd lover court

below failed to consider
a4 fresh fact:

~
&

over the grounds an 5 brought out befcre them
with decumentary ovidence of Iiah Court'

o~

5ocortifind

26=7-83, affidovit dated 16/21-~ 4- 1984, and thercafer
j . in appeal dated 29-7-84,

Because the learned Civil Judge, and bistrict Judge,
Kheri on the denonent’'s apnlication dated 26-7-83,

instead of considering over thet which was on the

\

record on paper, gone beoyond that, and held in their

-opinion without providing opnortunity to adduce evidence
on _the fresh point

cf Provident Fund money received
onm Railway, lost

in highway robbery, despite objection
of the deponent on

that point, ot the time of argument,
vwhich remained unonposed by the opposite- party also,

since that very counsel Shri D

A

. N. Indras had been the
counsel also of oprosite party in Civil Appeal No. 53 .

of 1980, decided on 6= 12- 80 by the District judge,
Kheri in which this house point was the main point

similar in nature, allowing gri Hardwari Lal to su

SUC as
an indigent person in Suit Ne. 192 of i3 decided on
G
pw ) . N e )
30- 4-.83, and that gwount iz =till awalting payment
From Lhe oppc

party b ongh Inocame o, 1 afll 1974
the opposite- party alleoged thit as poid to obtain a

\

' decision against llardwari Lal.

Because the earl

ler two applications were rejected on

grounds that the listrict Judoe, Kheri, had no jurisdic-

tion to entertain revision, elthough he had jurisdiction,

on ground of raising monev frow Lhe Provident Fund as
loan which waz Nobt given by the

Coppocite-party on demand,
being not Lermionih

7 - 0 . . - AT ] I 1
o4 N aron ! e))
| | ib, ‘ NN ?A“(« [ l(. S Upp S “(:”t-(]l. 1% hl ‘
as L ('_4..]..(:5 W‘l J C 1 L5 70 | - | | y -ﬂ |
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S D } \ S¥ Y M aAs Hh-—rl‘lt ) Onee ) V ‘
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AN on greand of dincomrlete ropty dn the lotter dated 13-12-76,
completed on 6- 6= €3 by the U.P. Co- opcrative Bank,

Lucknow, never belore, ond as cuch both the earlior

* ' ' , ' "
applications have been rejected either on misleading of

opposite=- party, or on 1ho part-of the U.0, CO- opcratlve
: \A\,_.Dc_vxl\ RSy
Bank, Lucknow, over which the annplicapt Hardwari Lal hdd

no control since all the deeds and papers are in the custod

fl}

of the Bank with whose money the house was constructeds

TLinEOenml
Tucknow. . AN

— ) chwwﬁéuﬂi«léiwﬁl
Dated: October /- /’1084. . { Hardwari Lal )

VELTFICATION,

a\ C I, the above named deponent do hereby verify that the
'y,
contents of paras nosz. 1 to 4 are true to my personal

knowledge, no part of it is false, oand nothing material has

been conceadlode o bl e el

D FORERT

October 7.4, 1984, : R St SRS \\\S_”
. . ‘ ( Hardwerl Lal)

I didentify the denomnl who has
signed belore me.s

O oy Behasny (ol

AHVOC1Le.

S0lemnly affirmed before me on 2% (“Ma

LL lU olno/}"’l‘f'lo }_y Jr‘ |(€ )_,J,l s g ) . LD )
the deponent who is id&hti Hod L}k{g/fmj DA NI T
Sri Brlj Bebarli wal kdvocate.’ ‘

I have satisfied myself by examining the deponent .tha
 he understanos the contznts of this affidavit which have
been read out and exploined by mos




Loa
¥i
. From, _
/} v o The Addl.Registrar,
_ ST - High Court- ~lucknow Bench
- Lucknow.x
‘To, '
’ The Bench Secretary, |
Office of the '
Central Admlnlstratlve Trlbunal
Circuit Bench,
Gandhi Bhawan,_ _
Iucknow, o
| ‘4’3 Enky [37 Dated:Nov. 16,1989
' \, Sub.:- Transfer of Record File Civil Rev151on no.8572
. | | ©of 1984 Hardwari Lal Vs. 0.0.1.
Siry
Please refer to your letter No CAT/LKO/CB/ls-A/Jud,
, 89/2199 dated 10-11- 1989, I am to inform you that the
~ case number mentioned above is not correct as reported
. ’ by . the offlce. D | | -
It is, therefore, requested that nature and correct
'case number be Sent so that the required record may be
}; sent at the eacllest. The letter ipioriginal is enclosed
helew1th
NQLA’ _ Encls. :-As above

' Yours fa‘it'hful ly

t‘b”\ ,f | | . .
IR ‘ D S (Bhanwar lh)

Aodltional Registrar-

,L"\ll
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No /g,AI‘/m\J/CB/l3-A/Jud/89 2149 7
Cehtral Admlnlstréglve Tribunal
Clrcult Bench,
wucknow,

! m;Atﬁxmwigﬁ?fm”akkm$dw4 : Gandhi Bhawan

%ﬁr D« | o Opp.Residency
Lu"w w :. D+ Ie I&UCKHO«- .

= it

Subs Transfer of Record flle ClVll Revision No, 8572 of 1984
Hardwariipal' Vs. V. o.¢. T o
Sir, v
' In cgpllance of the Court order dated T3, 89 a letker was
issued to you for the transfer of the above r@card on 12.9.39
out the same has  not bsen received back so far, Hon'ble Court
ajain ordered on 26.1C.89 to lssue a reminder in respect of. the
same, I shall be hlthy dbligea 1£ the records are transferred
to this Illbunal at the earllest ‘possible as the next date for
further Drders ha~ Deen fixed as 13.11.89, -

Your faithfully

o B
Bench Secretacy)
Office of the
CC’} ‘]4’3'11 oyt
Clrcu“. FOE
LUCK. .0y

oo lowan
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e

L 'No./CA:/uxa/cs/is_A/Jua/c;':sz77;"
o Cehtral Administrative Tribunal '
- “Circuit Bench,
- ) LuCkuow
fa. . Sdditioned T
b 1¢“Aq&£u~54??“bh“é?ﬂ;;?*~ v . Ganéhi Bhawan.

olusns “md« Lo S e T ‘Opp.Residency

Vo s 7. Eucknows
Sub: Transfer &f Record £ile Civil Revigion No. . 8572 of 1984
y ; ' HardWari Lai. Vs. U O.I.
: Sir;> '\ o

, - In copllance of the Court order dated 7 89'5 letter ﬁas '
| issued to you for the tramsfer of the ahove record on 12,9.89
_ %43 but the same hds not been received back so - far.' Hon' ble Csurt” |
?"' v again orderad on 26410.89 to issue a remlnder in res sect of the
same. 'I "“all.be.hiahlv obliaea if the records’ are transferred
tc this TLibuﬂﬁl th@ earlie t possibAe hs the next date fcr
further orders h&a neen flyeq s ‘19, ]1 89.

fﬂ.<l_ S f: R J;l_}’ Your £ai thfally -
R =
(\\ T e Bench Secrets ry) -
\ f" \\ SV Cataany

\ < Cleent 7

N Lo =, 7.
RO AT O
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A NO. CAT/LKO/CB/T.A. 1644/87(T) /90 d\VL%f

CENTRAL ADMINISTRATIVE TRIBUNAL
k ALLAHABAD BENCH
/ CIRCUIT BENCH AT LUCKNOW
Gandhi Bhawan
Opposit Residency
LUCKNOW. .
Dated 1~ .2%.. 03.1990.
APO, ".

The Additional Registrar
High Court
Lucknow Bench

LUCKN O w,
3: ' Sub t~= Transfer of record of Civii
Revision No, 8572 of 1934,
Hardwari Lal ws Union of
India & Others reg. '

>

Ref :~ This office letter No.CAl' /LKO/

CB/TUD-Mise/15-A/89 dated 22.12,
1989,

Sir,

In continuation of ghsxaffiem tais office ekovecited letter
dated 22.}2.89 on the subject noted sbove, I an dirccted tc enclose
herew}th a copy of additional affidavit dated 13.9.1989 filed by
Sri Havdewari Lal alongwith a copy of court's orders dated 19.2.89
and to xyl est you that the record of Civil Revision No.8572 of 84
may please be sent to the office immediately so that the same may be

pPleaced before Hon'ble Bench of Tribuwnal on 5.2.90.
."' \ .
An early action is requested.

Eoel A Moeus
Yours faithfully

(MOHD, (MAR KH i
Court Officer

. Yo U
o e
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CENTRAL ADMINISTRATIVE TRIBWN
CIRCUIT EENCH LUCKNOW

T.As NO,1644 of 1987 (T)
M.2. NO.1 of 1976)

Bazﬁwad Lal

enesse Applicant.
Versus
Union of Isdia & Others ..e... Respondents.
4,5,1990
-
- Hom'kle Justice Mr. K. Hath, V.C,
HO!’b;evﬁgg Ke 2“!22‘ AsM »
S \\”11' A The spplicamt, Shri Hardwari Lal, is presest in
VTN K
N ﬁéi‘r‘son.‘ No further iafomatiom has heem received from

. ‘ th;e -l?on’hle High Court is comtisuation of the proceedings
\ .#\: dauga 19.12,1989, Shri Hardwari Lal is prepared to
N - “déposit the court fees, which may have Bees paid it the
‘ petiuon was f£iled before this Tridumal, We therefore
N permit the applicamt to deposit court fees R8,50/= im the
fomm of Postal Order withim 2 weeks time, Last opportumity
is givea to the ¢pposite parties to file coumter withiam

4 weeks to whith the gpplicamt may file, rejoimder withias
2 vweek8, thereafter,

M List it for final nearing om 28,6.1950.
%

- S84/a
\PLL\“’Q v ®

\E)\% aAM, V.Ce

&)& M // Txue Copy //
e

Iu"uq“ .,' .
¢ ihnna)
3

uknow B

HCutriey




CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH LUCKNOW

T.A. NO. 1644 of 1987 (T)
(W.P. NO. 1 of 1976)

Hardwari Lal eeesen Applicant,

Versus
Union of India (NE«Re) ececesce Respondents.,
19,12, 1989,

Hon'ble Mr. Justice Kamleshwar Nath, V.C.
Hon.ble Mr ° Ko Obag_x_a, AM,

The applicant namely, Hardwari Lal is)fésent.

The letter No. 4373/89 dated Nov. 16,1989 received from the
addl. Registrar, High Court Lucknow Bench, Lucknow,mentions
that the particulars of the record called for by this Tribunal,
ndmely, Civil Revision No. 8572 of 1984 Hardwari Lal Vs. Union
of India are incorrect. '

Shri Hardwari Lal refers to his additional affi-
davit dazted 13.09.,1989 amd points out that No. 8672 had been
recorded in the 8tamp Section of the High Court, registering
the Civil Revision. He says that the said Revision is still

**pending in the Hon'ble High Court,
_ Let a copy of the additional affidavit dated 13,09.89
begent to the Hon'ble High Court, Lucknow Bench with reference
to tge above mentioned letter of the zdditional Registrar, with
- 2 request that the record, if found, may be made available to this
Tribunal. :

The case be listed for further orders on 05,02,1990,

sd/- : sS4/~
- A.M. J M.

// True Copy //

%{W
Ms/ o :;fcm Y 773Z%O

o @t
A foan

<
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NO.CAY/LKO/CB/JUD MISC/15-A/89
Ceatral Admiristrative Tribunal
Circuit Bench LucCknow. . v -

- Te v _
The Additional Registrar, N

High Ceurt, Luckrow Berch,. . -
Lucknow. :

Refs Your NO.4373/89 Dated:16.11.1989, ‘ =
Sub: . Transfer ef Record file Civil Revision

NO.8572 of 1984 Hardwari Lal Vs, Unienm

of India. : N

Sir,

P In the context eof your letter urder referamnce

S Sri Hardwari Lal, applicant referred to his additiomnal
affidavit dated:l3.9.1989 before the Hen'ble Court and
pointslout that Civil Revisiom N0.8572 of 1984 had

been recorded im the $tamp Section of the High Court
registering the Civil Revisiom., He further says that the
said Revision is still penrding in the Hen'ble High Court.

N A copy of the Additional affidavit dated 13,9.,1989 of
! - Shri Hardwari lal is sent here with for yocur informationm

. with a request to transfer the record, if found, to this

. Triburnal. ' ' ‘ /

Yours faithfully)

RN | | | | | o ﬁg%ﬁﬁ:i:hﬂJ@f

(R.K.MISHRA)
Po S N to Hﬂn V. C °
“Lv;3)6ﬂ4b7 | o
\. *?‘ ' L/ £ the 1
; , . ) Omce 0 e ,‘:!-‘b“na s
( A ‘\ : ‘ ' a h-m‘,sua“‘ . Bhawan.
()&, ‘ o . . anﬂa\ A ‘“ch Gand“‘
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s+ # NOJCAT/LKO/CB/15/89
Central Administrative Tribunal,
Circuit Bench, Gandhi Bhavan,
Opp. Residency, Lucknow,
Dated the 12th September, 1989,
Te
The Additional Registrar,
High Court of Judlcature at Allahabad,
Lucknow Bench,
Lucknew.
Sir,

An affidavit has been filed by the applicant Hardwari Lal
in Transfer Application Ne,1644/87 in compliance ef this
Tribunal'’s erder dated 6-7-89 stating that in respect ef the
question of the applicant's indigencY, a Civil Revision is
pending in the Hon'ble High Court., He has filed a photo
Copy of Civil Revision Hardwari Lal Vs Union of India, filed
in the Hon'ble High Court of Judicature at Allahabad, Lucknew
wench, Lucknow withWits No.8572 of 1984, Prima facie the
Revision is required to be transferred to this Tribunal under
the provisions of Section 29 ef the Administrative Tribunals
Act, 1985,

A= L1000 haes hesan Fived far further orders in this
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Ns/ccs : | M A
el VAKALATNAMA
e IN THE CENTRAL ADMINISTRAT IVE I‘HIBUNALL,CIRCUIT BENCH,‘
) . LUCKHNOW
A, . ,
Before
in the Court of Regn.No. 1644 of 1987 (1)
a Plaintiff Hardwari Lal Claiment
Defendant ‘ Appellant
Versus Petitioner
Defendant R dent
/\i) T::i%ﬁ‘m—]“ Union of indig cspondent

The President of India do hereby appoint and authorise Shri,., Andl $r ivastava,

....................................

...... Railway Advocate, B-9 Sector JHE aligan) Scheme, Lucknowe .. .

it ol bt s ee .- ... 10 appear, act, apply, plead in and prosecute the above described o
suit/appea]/pggceediag on behalf of the Union -of India to file and take back documents, to accept processes
~0f the Court; to appoint and mstruet Couansel, Advocate or Pleader, to withdraw and deposit moneys and i
snérally to represent the Union of India in the above described suitfappealfproceedings and to do all things

cidental to such appearing, acting, applying, Pleading and prosecuting for the Union of Indja SUBJECT
NEVERTHELESS to the condition that unless express authority i

forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

The President hereby agree to ratify all acts done by the aforesaid Shrij. .. Anil Ssl’lVa‘StQVa,
hailway ad vocate, Lucknow

.........................................................................................................................................

in putsuance of this authority.

IN WITNESS WHEREOF these presents are duly executed for and on Lehalfl of the President of ,( |

India this the........................ day of Mareh, jos0,

Executive éﬁicé;-,.
( Ao Tete )
Dye.Chief Personngl Officer(Gaz.)
North Eastern Railway,.
Gorakhpur,

/ f
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In the Court of C. A. T. Luzknow #Bench Lucknow)

T. A. No. 1644 of 1987
In

Hardwari Lai ......... e Plaintiff -

Versus

Union of India through the General Mahager, N. E. Railway

Gerakhpur.

ceeriee. Opposite~FParty
: Defendant.
Serial No.

LIST CF LOCUMENTS FILED N 26.7. 90
by the plaintiff Hardwari Lale

1, Certified copy of Decree dated 6. 12. 1982 of Hon 'ble High Cour

" “in civil Revision No. 384 of 1977 against the order of shri J.pP

Sinha, Ist Addl. District Judfge, Kheri in C.Re NOo 14 of 1977
dated 2. 9. 77 with receipt No. 143027 of k. 3/= dated 2t . &,B3,

saniority list dated 31".12.51 igsued by D.T.5. Izatnagare

D.T.S. Izatnagar lettet E=2741 of 24= 9= 48 concepning Hardwari

Lal .

Learned General Man ager,Gorakhpur order‘ dated 24.4.56. -

Copy of notice dated 29. 10475 w'ith postal receipt No. 161 __of

30. 10. 1975.

CDLM\?\(%[\JI(S. Izatnagar office-crder dated 28. 7. 64.

—

1.

12.

134
14,
15

164

17.
18.

19.

20

D+C+Se Izatnagar OfflCe order No. E/GC/H<64 dated11-12.64.
Head

Senio'rity list dated 29.1.69 ofLGOOQs Clerks W by G.1« GKF
Seniority list dated 7.10. 69 Of H.G.Co 205~ 280 by DeS. (P) IK
D.C.S. Lucknow office order E~283/1/GC dated 19.1.68.

DeSe (®) L.Jn. Office order dated 8.4.74.

2P0 II revised office oraer dated Nil awarding increment 1

1- 4~ 1975 including one Speciil advanc’e increment during str.
Copy of telegram with receipt no. 88535/169 dated 28. 3. 75
Copy of Anneiure 9 W.P. 1386 of 1l9'70.

Stay order of the High Court (lucknow Bench) d.ated 11.1.71.

D.C.S. Incknow office order dated 23.6.71 No .E/RL/GC/70.
Staff Welfars Bureau roceipt No. 1335 dte 2167.

ACknoWlEd ment on Hardhari Lal's 1etter dt. 2406 067 bY CeCeSe
AP .0O. (C) at Gorakhpur.

Representation dated 18. 3.‘75 with pOstal receipt NO+160 dt.22
addressed to HeN, kidwai C.C+Se Gorakhpur.

Cownvw fF Felescram h,/ra G.M.Corakhpur dt. 16 2476 with pOStal
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" "IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD  © @ '/
‘ & *\( “F_ ( ft" . . 14 N v
" Civil side : ot oane

X

ToanE AL TN DECREE IN APPEAL

(CHAPTER VII, RULE 8).

-

Civ,i.l Rev!.sion No. 384 of 1977
. : Appellate Junsdxcnon

- Appeal uo° - of 19 , instituted on the gsthday ofseapt;;1977
dearea, '

¢ from the oot QF%E sri J.P. Sinha, IAGAl. Disttes and Sessions. Judge of -
‘ oxdar. ; ' Kheri
. dated 2.9,  1997in Civil Revision mo.” 14 of 19 77

S

A\ Hardwari Lal, aged about 5‘8‘ years, son of Sri Raghubar
~Dayal, resident of 36, Naibasti, District Kherd.

EPREPEE B R R S =
, \~ i
s v Appellant, -
: ' " versus} e .
‘!s,& Ay

‘Union of India, through the General Manager, Nor’ch Eastern
Railway, Gorakhpur. '

Respondent,
-
. ’ -
\ -
. Revision . e Rs. : '
jurisdiction . Rs. .
The valuation of the appes«for purpose;ncéf ourtfees  Rs. 16 000/ : -




(4) "
MEMORANDUM OF COST
B B v
' ‘ ) y Yy x
IN THE DISTRICT . -, Appellant Responde;’t
Rs.. | P. Rs. P.
7/ ¥ -4
In the Court of first instance . . . ) [
In the lower appellate court : '
' IN THE HIGH COURT | / ‘
Appeal { /
Stamp for memorandum of appeal .. //
Stamp for copies of decreeand judgment ., .. ’
Stamp for vakalatnama .. .. S, .. o/ v
Process-fees . .. .. R ) o
Cost of summoning records .. L. .. //
Advocate’s fee ‘ .. .. .. s _ 4
Fee of Advocate’s clerks .. .. .. .. ’ ‘
Cost of paper-book .. .. .. | /
Cost on remand .. . . . /
Miscellaneous applications with . . '\
Process-fees S - o . / 1A
Imspection fees . .. - .. /
Other costs . .. .. oy
Total
——— {hl
- Cress-objection B MR, %
Stamp for memorandum of cross-objections . . BrRr—6<2r
Stamp for vakalatnama
Advocate’s fee
Fee of Advocate’s c%&pE COPY L. e
Other costs - VL% o S .
¢
Section Ofﬁcer ,l _ o R T8 R
Cop ving Department, TOtal BRI '
k.i¢h Court, Lucknow Bench*D SRS X . i
eputy Registra .
L UCKNOW _ EISrar, g/ MyP.Tando
4 L _ oo Allahabad/Lucknoév ! Tgl 2: 83.
. ﬂ N *(The Deputy Registrar shall give below
- K e S signature th date on whi ch h actoally *
[:5A0 ! e the e i e
’ \RS signs the decree.)
Prepared by : /5\%\
Decree erter ‘,,;_:;Q/ Illpgl} le, C L
. Daie f’> : - LI . ) .
EXamlned by e/ K ; s T 1@. R . - : ‘
'+ Decree Writer ;4” ? Advocate for appellant
- Date ‘-w'v./r § Date ;
*Not signed by th’é%zﬁ’dv%aﬁé
respendent thogdht %&r
Decree W"lfé’?* Advyocate for respondent. \
Date 3 Date ,
*1‘0 be scored out put their sxgnatures - . N

il
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NOo L(SS)W-”O P :“" Gorakhnur, uaccd 34.4 56 o
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| | %

¢ Shrl Herdwrd 11, © . - o

% Goods Clerk, § P
g | : | R

PN

: ‘) e«Please take notice that the General
M &ager, N.n..Railwaﬁ', Gorakhpur, i exercise
= of the special ;owermﬁ:;:ftea in him ﬁhﬁw o

ox-dered terminati on of your service in terms’

of the comi tions of your service, with

immediate effect, with one mom:h's pay in

- mﬁmh

BAKL e .
TR uv.u.w.l d-L m&nager(P) ®

1ieu of not ice.

M

&M . -

ey [
-
N
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‘ Sri Hari op Singh,Advoeatq. \
KA 2143, Ha thipur.Lakhimpur:Kheri.
a . Sounsel for gnji Hardwari 74
o S0n of Spj Raghubar pays \
/ re zﬁent O moh.Maibagty, - <
5 akbimpur-Khepg, i
Y . | ’\\f’///f//f,
TQ' . . | - /‘ _\
* ggg Union of India, N \
\rough Genera] g *
North Fasteprn Railwaﬁ. ’ Y ¢~¢\; - \
\ Gorakhpup., o { : oY
—"‘“——L‘ oAt _\}-—r \/ \\\,
R Dated: October‘z,j 1975,

Kupaun Railway,co.,vin.1937-

2. ?hat'subsequently by client a]gg Passed tpe exXamination
. in Good s duties on 19th June, 193g,

$

3. That @9 the Ruhelkhang Kugaupn Railway Company was taken
4. That-thereafter the Seniority 1jg4 which wag Prepareg

list. The Seniority of my client jg shown in the Seniority
list wag determineq,

5. That jn Septembér,1948 oy client wag Promoted ag Goods, /

6+ That the serviceg of my client were illegally'terminated |
on 24.4.1956. mhe terminatiog order wag Served op oy
¢lient on 8.5.19;56, |

T+ That however, after g long limigation By ¢lient wag ‘
reinstated in'August.1964. ¥y client rejoined the Serviceg
’in the grage of M.150~240 and 205-280, which faj} due tag

U oy Client during that Period. That on reinstatepent of my .

e c}%\&'@s Placed in the Grade of B.150-240 £rog 1.4.56

N \ '
P Which 1s %e “ame and common date of other Goods clerk
‘ S .Whicj”“"re" Junior to,(“k‘



‘\\)waa’published on 7 10.1969 by the D S., N}E'Railway, Lucknow |

. e -
oA
~“_4“ -

D ,!,3’ Heme of tne Proposed defendant;v; _1'

fﬂnlon of India through fﬁ;ﬁfﬁ"
Gemeral Manager, |

- Forth Eastern Railwayﬂ e
chrakhpur. bt

.4_ claim. The clalm of cllent is cf . 8000/, or any otber aous
to which ee/may be entxtled to ',écfffs-'“-‘ .

5}'5. cause of action :

o That the cause of action arcse,firstly on 29 1. 1959

‘*fﬂhen/fﬁ’ Regional Seniority List of Head Goods Clerk 205-260

cm E@adquarter published on 29 1 1969. again the cause of
actlan arose on 7 10 1969. when the Divisienal Senlority list

~and again the eaase of action arose on 5 114 1972 when mY

eclient was advised ( o moving writ Petition:Mb 5708 af‘1972

TS the an'ble ngh Oourm of Judicature at Allahabad) bY the -
"~ D.s. (P) N.E. Railwayynuckncw, vide nls advice E/HL/GC/72 dated :

2. 11 1972 as»untenable w1thout assigning any reaecu.and on
5. 11. 1972 when the erder is served withiu the territcrial o
";urisdiction of the Courﬁaat Lakhimpnr

- 6. Relief. That my client w111 claim,the fcllcwiag reliefg,_

a) i decree of &¢8000/~ or any other amount to which
oy client way be found entxtled to against~the
proposed defendants. . |
b) Pendeatelite and future interest at the rate of 12%.
per ancup. } R »
e) Cests of the suit. ,;af‘f "ef}; :"e 7‘7 iv- | /
| d) Any ﬁother reliefe which may be deemed fmt and prope7f

4in the circumatance of the oase against the propole&

defEndants.




s’ Mw\dw@mz Lal L&.‘t
Nad W *\A teMDJ“‘Sa

Poonainwetd - Lalebunmn P 15T
AL s~ 7 NeRe RALIMAL. 244

2 Tbo following transfeér and po'ting orders ars 1ssued to
ve effect immedistely.
Transfer fasm my be obtained from this office on’

equisition, Railvay quarter if in occupation should be vacatsd .
an a week of being spared. Changes when. carried eut should

- be,advised to this office, _

' "1,  8hri M,M. Tirpath},Relg.G/C (110-200)/BC 18 transferred -

'+ gnd posted as G/C (110-200) at BHI vice Shri Parmeshwari 8ingh. .
transferrad to BCe. L
2. 8hri Saligram Verma,G/C (110-200)/BC is transferred to PBE
in the same capacity,. scafe and pay vice Shri B,.N. 8ingh undaer -~

ordars of transfer to SPJ district. Shri Singh should be spared
on resumption of Shri Verma -at PBE..

3. Shri Rameshwar. Dass,Hd?G/c (150-240)/8808 is transferred to-
PBE in the same capacity, scale and pay on request-vice Shri G.L,
Poddar ‘retired,
- GELS N n $a M -
L1 MeeadEtfergert n 82593’55"%‘5‘0%%21 aeRa. 3@%%%831%5 e
. ' DBSUR vics Sri Dass transrarrod, on acluittal fron Hizh Court, -
. [\ Alla}mbad 8,N. 8HARMA,
| . No.EM/139A/GC/64 Dt .26/7/64,  DISTT.COMML.BUPDT,, IZN,
{

S

¢4

GOpy forwarded for information snd n/action tos- ) ‘
. 0C8(P) and FA & CAO/BN,GKP.. cg\ Staff concernad,®=Mea- .’
e

rk/Comml .Genl & Bills, -
O v oA~ °
: DISTT, COMMERCIAL S8UPDT., -
- Izatnagar,

3. 8Ms ,BC,BHI ,PBB & BH 4 Ha.
5, Pass,Relief & &/ clerks.

Rt “”‘\\.

[T
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?Imr : faxl Hardverd 1 4l1,00eds @ ek she ® soqittsl

ren the Bigh Gmzt, 411 shabsd was posted Hd,Ose,
ﬁ‘l:ﬂf!tﬁ) P/8 at Naglpur vide v spofnec wraadﬂ‘o? o
W/10/60/64 doted B/7/04 15 lleved tha beseft t of

“rIogotion as ld.Oceds Qerk (100-188)P8 v, e, f, 1/4/56 in the
& n.or‘vﬁman that s1058 wea.f, 1/4/% under Al vey
Board' s Lettdr No, B( £) T-60/0 COpgr/2 dsted ¥/4/62 Ao bo
t‘bfe apgreding orders. It hac bew verifiod that 4 posts of -
/s (80-130) P/S of wn M. Murcoted 1M of st ot wvere

. WpETaded to seqle &, 100228 P/S w0 L. 1/4/56 wids By, Gi(F),
/PO/XPY 8 1atter No.R/205/70/8 dated 9/8/57 nd /19 /58
Ma the bmefll o5 xteided ander the Rilvay Dear’ s 1ettor
mutionged above has snly dem giver to twe Goods Qerk e
the basl s of thelr WM/A’#Y‘# samiority pedtion gs
;ngi vide thi s offf o order 0. /1M Aper/08K8 4 dgted

As the whale peried of his ghamee vee £, 8/5/5%

to 16/884, the dgteof bl s s i y
uwﬁﬁt:' be t‘rg‘iﬁ:ﬂ asm& 5? Ly ‘Lu?ﬁn‘ﬁgm &w hem
Mlohabed, tls gl tncrammtsin scals i (60=180 P/8)/
(118200 A/5) sd refixiation of bls pay o8 pramotion as
He,G/C (160-185) F/8 = (150°240) &/5 v Ly 1/4/36 are

gve ddovs= :

in the mbstmtive In the 0fig. o ;
ol wpadk ty of
opac-ity of G/C 3 8/C ¢ 100=18
(8050 hpepody, . PeyOL10-w5/160mnte),
T 14/56 = 104/=,) 1/0/58 = 108, .
1/4/57 = m/-.’so-w‘o 1/4/57 = mf..«.;me-m
1/4/% = 112/-,) P/8 1/4/% = 115/9.) P/5,
VAT = e by ezt I TR red
£ f0% W ¥ - TRy | 3 XOQ ‘ oy ® I8 )- o1l XL
in A8, ot
1/4/66 = 170/=, ) 1/4/60 = 178/~.) t
1/4/61 = 178/, ) 1/4/5% o 181/=) -
1/4/62 = 13@/».;1%-&0 1/4/62 = 187/=,1180=240
174763 = 188/=.) N/8 1/4/53 = 193/s.) M8
t/74/54 = 190/=,) 17464 = 199/=,)

Srresr A ny o acm:’t ef u.nrmilng :;dcn
seuld not de peid prier to 1/4/57 in tetas of Allway -
Paard' s 1etter No 2{ E)1 =57 P G/40 dsted 7/3/9%, -

SR, SHAN A,

, u ST, m‘im. 81¥ 2L, 1 sath agar,
e, B/GC/R-64 Dated 11/12/8 .

Qﬂp;’ ﬁqrwnr&..a for infomation wd n/estion toge
1o QGBLP) e FA R CH{IN)/XP,, A 8M/B0 5

LW AESE encemet, AH.Q ot/ Ga, o4 Oal..

r
\

A
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Lo.mﬁ{%h: ve mmu.ﬁzu.mumv OU 11,16 23.12.38 20,7.606 Offgse 1 8 11 =~
B0." Bhyam Deo Mishra, GD  22.2.14 11,12.37 22.9,.66 " 18 "9 4
i S am Behari Lal. N 7.11.12 8:l2.37 6.4.66 " 111 25 -
320" MuoNaN.Bege N 2.11.11. 2.11.31 . 1l.dg.64y" 3 4 ¢ .
© 33, " Prabhu- Dayal L 11.6.16  7.11.37 . 8.9.65 2 6 23
" B4, " Badri Prasad. abD 1.7.14 24.,12.36 . 1. Hm @br\: 3 4 0o ..
- 35, " T.N.Gupta. - 10,7.24 81.3.40 : - - - Nm
36, " Jamuna Pds LJN  Ll.1l.14 14.1.37 1. .._.N 61 r\.\ 3 4 0/
o 27. "™roNeSrivastava. IZN 31.1.31 3.6.51 B4 %e 66 " 111 mmm
33, 2 R.Ke S Fma G0 2.4.15 2.4.33  8.11.67 " 0 4 237
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1. Shri Bishambhar msmﬂoow&:mb

2.. " .wgmmwsmk. Um.mm
\ .Pmﬁ.%mu.o
3 »: Hardwari Lal
4o " L.alji Verma o
* 4(a) Manohar Lal Asthahd
aﬁguﬂggﬁw
Kealri Lal
m. " Ram Singar Singh
‘ " Ram Surat Tewary
8. "  Sooraj Prasad., A
S # R,B.Dubey
10, " Prithi Pal Misra
1. " Shyam Deo Misra
©," MN.HLBeg L
3. " Prabhu Dayal a
“ 4. " Badri Prassd
15, Jamumna Prasad SA
%6. " | Ragmbar Saran A

ﬂ./,ﬁ.ﬂﬂ//

5] tation

vV S

PROVTSTAN AT STNTORIET OF HDL.G.C. (205-280) S v 1.5, 69

-

Ag e Q/ P\fuﬂxm«»zcg
AT N\ T

oF TIrENOT /MATYTSION.

- ./ 4‘_\.,.
n .Um.wm ow wwmam ow awm&m o% mum.wm A.VW. .u.o. Wmmwwmﬁm.. ST T T
posting () apptt, irth., {promtion{confirmation ,
, !.lllla. lllﬁolowm.mmbm!lll\ll e e e e e e e ——— [
o A e e e e ll'ull"l..'.‘ll-ll' '''''' m l.l'.. — lrll’;'tlll‘lll'lll.\ll'rl!l
12,1259 20.12.12 6.10.66 -
sTPV 12.12.39 15.12.14 3.11.67 - N 4
P 25.9.38  5.9.13; m.jof - Reverted as GO(Tw-200) for 2 years.
o:/\:;.um 174 wg\; A167 811068
TIR Emwwmww 2249,12 .Smmw 8411 8 4 .
% .b. OW.N AW.m %f.‘ mm.ﬂ mm 0\—‘— mm . 4
SWA  Tele3T Tebdsd 1.12.64° - B8411.68 : - . :
. - A .
BYY  17.607  1.7.18 26.10.68 :wm : L
,\ V- | . .
A 1537 9u4413 .S..@. = , ._ | o
zg .N OAM OW-N ) M ON 04 C MM 0@ 'mm m .Aa Omm - N ' . ’ f.\
KD 23.12.38 141416, 20.7.66 8.1 68 | | o
SN T . : e B e ,
11,1237 22,2.14 22.9.66 5 U fes o
. \\\./\c\ V , ) ._ %
bmm/\m.»d.a OWJ Ni.—.—.v Aﬁamomb. .MA I - i “ /
»A . \ ' . ) . ] e "
mg«.mu /\N.\_\_qu ‘—k— CQO 4 mw'@ Omm . v .mm.wu..H‘mQ.. . ' .
, A ) h , . | ,
Q‘mﬁmu Nh‘ QAN me A O.No.ﬂk!\ A Qg_M oabv |- R ,..M _, B
6KV 1441137 1.1 A4 1 2,64 S | __
GD - 8e12436 uoqhm f@.mm -, . . ke S

DIVISTON L ERS vy %ﬂmmx\H% -
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m.stt Gommei‘eial Sﬂpdt, .
GER tucknw . &9 L WaK]
| .EE Hardwa.ri Ial "

o e 205-280 g | |
S The a’bem natied GG dﬁ'ected £ report to you for duty vide

| shri@!rdhar swam nnaer orders of transfer to IZN vme €.0.8.(P)
210/1 S/W dated 1%-9«-67 '

/

GKP' ofriee erder No.

DCS LJ.I%' ‘

1 Gopy to HC Bills R “'.,'-\ ,

~(2) . shri Hardwart Lal in office. | . R

S f} .'_lelass Ex LC to LMP. P o

(3)  SHLGC to please z.ssue ED pass __in his i'avmxr 4n secom |

R O
ot j

, Eé’?f’/l‘,m\) \f\\ ‘&_—\\t’\t., M\_,‘_ﬁ\ WK&\ ""( 7“9 (_ (+@}j
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¢ Prefix [ ... Code e ' Ne, \ G
& o s
| : : Officasstamp
2 Reed, from __ , Sent at H. M| =
§ ’ By ‘ % YRRy
G  Handed In at (Office of Origin) | Date Hour | Minute | '  Service Instructions Wards
A |
R ;
T \(\ R IO R T o ™MW R ]Rccd. here at . M M,
<, N NS G QGlvn v oA .
R - G S-Pe v T (L
S o :
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In the Horl ble High Court of Judicatewre gt Allahatad,

N { Lucknow Bench)
Lueknow,

. O (3
(’writ Petition No. * \/}3 o f 1970)’\
Hardwari Lal ‘ Petitioner

. Versus _
Union of India gnd others : Oppositepartie s

x Annexure t9t

‘ (To be used when an authority other than the President is
the sppointing authority to retire a railway servant) .

i O R LE®BR
Whereas the Divisiongl Commercial Superitendent/ IJN (appoint.
ing authority) is of the opinion that it is inthe public inter-

\‘,» - est to do so, | “
? _ . Nowstherefore,in exercise of the powers conferred by clguse
h(i1) of rule 2046 of Indian Rallwalvs wstablishuent Code Vol.
¥ 11/Pension R ules,the DES (appointing authority) hereby gives

notice to fname Shri Hardwari Ial fDesignation GC that he,
having complet ed thirty years of service on the 24.9.1968 s,\tia.ll..("
retire from éervice with effect from the forenoon of the 25.12.
19%,0rsfrom the date of expiry of three months computed fryom

the date of the service of his notice on him,which ever is late,

Sg. Illegible,
Designation of the appointing authority
bPivnl. Comml. Supdt.
No. m/ HL/ 8€/70 B/ 25.9.70
To Shri Hardwsrl lal,
GC /1P through sM/ LiP

Notification HLI/10/70 /Comp retirement dated 15.10.70 is

enclosed. KWW\/},}”‘ A
. i
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Copygf Orde‘r.

; é‘ﬂfourt of ‘hdicature av Allahabad,
‘Lucknow Bench, .cknow.

-

civil Misc. &pplication No. 2241(§) of 1970, ;

In . -
Writ Petition Nqye1386 of 1970,
Hardwari Lgal. , ) ' Petitioner,
. versus, .
Union of India and 'o-ther.s.__, _ bpposite-parties.

ApplicatioéFor order,

Lucknow dateds 2 11,1,1971,

For Applicant: sri Akhilesh Sahai,
For 0.Ps. 2 & 3- Chief Standing Counsel.
Hon'ble Tripathi, Te

- -

This is an aoplicatlon praylng that the . 1mplementation of
the order dated 25, 9;1970 passed by the Divisional Cormercial
Superintendent North Fastern Railway, Lucknow, compulsorlly
retiring the petltioner be stayed.

I have heard the 1earned counsel for the parties,

The impugned order purports to have been passed in- =
exercise of the powers conferred by clause (h) IT of rile

2046 of the Indian Railways Establishment Code, Vol I"I/

-

Penﬁ%&z&u,ﬁfﬁ 4& Iwalm Le %é U\J tane & -f“_vi‘%f LRV

<+




For

- QMMM 0

Pﬁrema.l mnﬁ
tha hmf cmmem

atten‘&im of ari. ﬁ,
a1 E:umrm Reisla mtq,

LLE

Goraldipy
14 the N,.B

_$ub5faetgw

, .F@mr*@%é
Hamble c’um&%ﬂm @n

ey

N %ﬁe@. sma,a

'"E‘. _ 'm» tm wmmm %&Dﬁ

mx&%‘%&m m m J m Gm&a t mm%m

_ ‘i #

1. - Thed ,m %em@ of the
: m L;m !I“{) &m"“mz i g G, (P) A
of Hend doode memg, @Y

| Feti‘m@mr ia mr,mea mr
e 9.1&;1%@» .

antod 7,060 mwm

‘@eﬁiﬁ%mw iz m
ﬁa‘m lﬁ% »a&.&%ﬁ m@ Lo mmm

wenpah aw&rm amﬂr ot smm alm.

.ﬁ.ﬁﬁﬁ_,__’_ﬂng in

wma &f he ﬁ»mﬁ@rﬁ.w ’ust, g

__________T____‘\
\T‘——C—_‘W
%ﬁmﬂﬁa‘m w

i, xs. oty

mma,, Gammpuf‘

The Chief? Gmamml "fugzamnmmmﬁ,

il Ié;'my;, r and hig fellow

.my. A&i‘imam m.

muﬁ.%mm E%mﬁ/g%/&fl‘%a}& |
%,wﬁ 20,1,68 mnmrmy 14t

295-230 as m héﬁ& the |
ﬁmt&m M my m the' &W@ “’"“

) LN %zﬁ.ﬂmmm E/%E/l ,
ef nac & 205280 gg n 1.,5.69 the |
u‘;t.ﬁ& for ﬁm%m e:ri‘ my ﬁ.n thin grﬁﬁe

& W%é %awiw Mz mﬁer

on 1.2.60 (
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AT R That m %ms of the Para 6 uf the Gaﬁh cwmm i
ﬁm%@d @f a.%s, m&y cnoe ﬁx@ﬁ by t&m hi@wm cmz-“’“"“

" petent autmmw in 1948 agatn zm zm amma, r@aﬂ'ﬁmd,
'umi ey mm m -a:uw.@a m nmz‘ m&r m eirmstances |
“be aimrmi %y amy au%zmmty lmw w t,m‘t @uw@mty, or by

| _‘ | e uatmrﬁ %,;* @quai in mm w i*m'& @uﬁmﬁty, éeﬁmmly

U : ‘_amﬂ« a@ﬂt«?ﬂiy the ?mi’fm Mamgw el iRy Gorakhpur and

/; A FRellwy foard vers the highest cometent autharity at tht
%ﬁm uw, th #, gte m.'%.l zwmx@ﬁ ana fm‘z nm‘z be a@ma.

o o {g) ‘{” vt &mm &h@ Feﬁimmm rmﬁmﬁ mﬁ; ﬁf the Rly.
"t o ‘sexvice during :tm a@xﬂmﬁ 8.5,% ?‘@ 10‘8.6% and fwm Pow
| ;:33‘ o ;viﬁ@w'&wﬁ 0 ma ,M v t&z am i{ aﬁm J.n teams @f‘ 'ahe Bon'ble

! . Ei:‘isﬁh @W’i @‘f J@aﬂ%&ﬁ!‘@ 03?‘ Aﬁlaxwi;fiﬁ mmm M?:ﬁﬁ 8.4.64 /
 4n et mgaz 32 of :msa rmmwi L2l Vs, T Unton of zmza,\_

g | the Gr,160-260 524 205280 which 611 e to the Petiticner \

Cowd aurdng thet mwm@ SSiA not be aveddsd to the Pw mmr /

.Qoﬂ\_h P ' NWM‘WG/D o
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